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Declslon:NC
dated 3.2.2015

17.04.2015.

THE NOI TTEE¨II NO。 1

For inforination of exportcrs, Norlns Comrnittee― II handles aH cases pertaining to

flxation/ratiflcation of nolllls fOr Export Products falling under ITC(HS)Chapter 72 to 76,78 to

80, 85. Conlinunications in respect of cases/pertaining to NC¨ II may be sent to email address:

nc2.dgiの nに .m.
Comrnittee refers to the Recommendations/1n ccrtain cases the decision of the Norms

ObseⅣations/ Deflciencies rcceived from the concemed Technical Authorityo   Wherever
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observed that the case is und

The caSe stand deferred to‐
frOm DGFT has been scnt tO DIT to eXpedite the reply.
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13.01.2015 was actually hetd on rs.oz.zorj under-the chairma.lstrip of :hrl P,:l:l,T:r:l:i:t1
,1rXl;# 3.[X],t#lii"'r"'i.li.'il""onria"r the rollowint applications for ratification of norms in

. r r-r^-^: -- 'I--^;6 Dnlinrrりlreclor ucllcial ul l uiClる 11■ 1“uし しV VV・・ὺ――・‐・-1訴誌l scle品 8(chapter-4) )Of Foreign Trade Policy
respect of advance authorizations under Duty Exerr

zoog-zol4. The following members were present in the meeting:-

Name & Designation

Sn.i S.f. Bhatnagar, DePutY I'A'

Shri Gajraj Singh, Sr. D'O.

ffingh Sodhi, Asst. Director

Strri t<C. Raju, DePutY DGFT

St"i f*Oyumna Sahu, FTDO

shri S.K.Jain,Sr.D.O.
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Decision : NC decided to ratify the norms of above AA as per written comments of C&pC vir
No. 460 I 1 /84/2009-PC-tt dated 23.t2.2}l4as under:_

…

Exported
Quqntity

Plastic Moulded Componets
(Antenna Frame/Lid)

l Kg.

Raw-material rec@
Quantity

氏CICVanl r01ycarbonate Resin

00 HF,Black 76701
l.05kg/kg content in the export product

mav take suiry take suitable consequential action accordingly
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Case No.:12ll0Al-ALCz20ll - ji"ny N;dRATNAMANT-*

No.:15/10/81-ALC2/2014
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the firm has been received from them, NC decided to ,"nd"l iilffiJ i"'i;'"'il,;",llX,l,Tll,
;J5:,ffi.#"".":j,li:"lr*:::1.:5j:,:t ili,i,",r,.1 r, i,. ""* oieny,i.ur Exporr/,ned Export. In case it is a Deemed export, firm shourd ily,.:_i:;i'"#"ilr.,Tffinffi#ficate (PAC)' In case the supply is against invalidation lettei of an EpcG authorisation, the firm:be provided the following ini'o.*uti;;t- (i) EPCG ti."o." nr*ber and date (ii) clF value of the
;:S:?JPH 1''t. 

licenie was issued under zero duty or 3 per cent Scheme (iv) crrstnrn rr,rr,
nce (iii) whether this ricence was issued uno... z..o J;;;;;';;;'.#ffiilJfiji#,:tfili;:d amount (v) Products to be manufactured (vi) Ho* EpcCji..n"" rrolo",. ini.ris to discharge the,against the EpcG ricence. The case stands deferred to 17 .04.2015.
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,.1\,1|j iDecision NC decided to ratify the norms of above AA as per written comments of C&PC vide C 

I

I l*" 4601112212013-PC-ll dated 27.08.2014 as under:- 
I

.ii
it il earth Pin- Part of charger I I Kg. I iI ,l (Made of Nylon-66 Resin) I I I

:ll
I Durethan DP AKV3OFN 00 9015 l0 I I .05 Kg/kg content in the export product I i

i il t:OZ' Glass Fibre reinforced Nylon-66 I I It 'l Dooi-\ , I I

I
I

; RA may take suitable consequential action accordingly 
I

IHQ File:0r/81/050/0026etAn,ts/ ,RLA File :08t24t040t00168/AMl3r 
lt+.os.zotz 

r+r 
lilL,ll,r.oo.ro,,

Decision , NC obi.rved that production oi..rtif,Cute Uy t[e?r., from a Auty uutt orirea'officer ofJtre
iDirectorate General of Hydro Carbons in the Ministry of Petroleum and Natural Gas, is still awaited

ifrom the firm. NC decided to send a reminder to the firm to expedite the reply. The case stand deferred

;to 17.04.2015.

Item to be Exported Quantity
Earth Pin― Part of charger

fⅣlade ofNvlon…66 Resin)

l Kg.

Raw material recommended for Import Ouantity
Durethan DP AKV30FN 00 901510
(30% Glass Fibre reinforced Nylon-66
Resin)

I .05 Kg/kg content in the export product
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No.:3/17/81‐ ALC2ノ2012 Name:GRAVITA INDlA No/Date:16/81-

TD., 4

6

:NC noted that the case was under the examination of MSME. However, NC observed that

case is actually pertains to MoEF. NC decided to send the application to MoEF. The case stand

to 17.04.2015.
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Decision:NC decidcd to send a copy ofthe reply ofthe flrnl to DHI for exarnination.The case stand
ldeferred to 17.04.2015.
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Decision:NC observed that the case is under examination at DIT.NC also

dated3.2.2015 from DGFT has been sent to DIT to expedite the reply. The case stand deferred to
17.04.2015.

:

~F服

ソ1‐了
血
時鵬朧7・ T・ 猫М111__F¬

画
面 而 1/050/00266/AMI夕

~再
斎 蕗
‐
蔦 薦 ん4o/oo523/AM13/汗 漁 3/Dateb3ibb49421~~~~¬

円

雨 面 而 0/°0266/AMI夕

IRLAF蕗

而 I凛0/oo523/AM13/1漱
曹

而
・
9421~「

~¬

10 ReCT,li´
N■ 1,CItdtP r■ iltりe normS Ofabove AA as per written comments of MSME宙 de UoO..

No.30(141)/2014-ME dated 23.09.2014 as under:―

o Import may be allowed as applied inclusive of 2o/o wastage.

RA may take suitable consequential action accordingly.

Case No.:8/10/81‐ALC2/2014

i儡 皿 PVT LTD
IMeet No/Date:16/8ト
｀
ALC2/2014
13012015

Status:
Deferred
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Decision t , NC noted that DIT deficiency letter was issued to the firm on I .8.2014 and reminder was
lissued on 17.12.2014. As no reply from the firm has been received from them, NC decided to send a,

t t ifinal reminder to the firm to expedite reply. The Committee also decided to check from the firm
iwhether it is a case of Physical ixport/ Deemed Export. In case it is a Deemed export, firm should
lProvide acopy of Project Authority Certificate (PAC). In case the supply is against invalidation letter,
;of an EPCG Authorisation, the firm may be provided the following informaiion:- (i) EpCG license
lnumber and date (ii) CIF value of the license (iii) Whether this license was issued under Zero duty or 3 ,

iper cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) Uow gpCC
ilicense holder intends to discharge the EO against the EPCG license. The case stands deferred to
17.04.2015.

No/Date:16/81‐

F
1器厨据5ι::263ハMl夕

Name:MEGHA

13.01.2015

―………-l      Ⅳス… j五五,6.~扁鶴nderwasl: : NC noted that deflciency letter was issued to the■ 111l on

3 Da

on 17.12.2014. As no reply from the firm has been received from them, NC decided to send a
rmi-,lo- +a +l^^ 4!* +^ ^-..^^l:1^ ,--,rrenlinder to the f1111l tO eXpedite reply. The Corninittee alsO decided tO check fronl the nrrni



whether it is a case of Physical Export/ Deemed Export. In case it is a Deemed export, firm should
provide a copy of Project Authority Certificate (PAC). In case the supply is against invalidation letter
of an EPCG Authorisation, the firm may be provided the following information:- (i) EPCG license

,number and date (ii) CIF value of the license liii; Wnetner this licensi was issued under Zero duty or 3
per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
rlicense holder intends to discharge the EO against the EPCG license. The case stands deferred to
17.04.201s.

甲
而  卜¨ 5/23/040/∝

匡預萬面悪五五百1耳F131葛藤五1百菖ξЪ3高語豪葛萬3ごlilat the above/
idecided to ratify the norms of above AA as per written comments of DIPP vide U.O. No.

"12122112014-TSWI9 dated l5/1012014 as under:-
1 . Words " containing 4600 Kgs. of copper wire, l500Kgs. Fluoropolymers ECTFE/ETFE, 6000

Kgs. of XLPE compound, 50000 sq. Mtrs. of Fibreglass mesh & 600000 meters of Self
Adhsive tape" may be suffixed with the description of export item.

', 2. Net weight of export items may be specified as 30 MT.
3. Quantity of import item at Sl.No.1 maybe allowed as I .01 kgs./Kg.content in the export items.

4. Quantities of import item at Sl. No.2 & 3 may be allowed as 1.05 kgs./Kg. content in the

export items.
5. Quantity of import item at Sl. No. 4 may be allowed as 1.05 Sq.Mtrs./Sq.mtr. content in the

export items.
6. Quantity of import item at Sl. No. 5 may be allowed as 1.02 Mtrs./mtr.

items.

RA may take suitable consequential action accordingly.
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1 iol.iiir, t NC ouierved that the case is under examination at MoEF. NC also observed that a Do 
Ilr

i lt.tt.r dated 3.2.2015 from DGFT has been sent to MoEF to expedite the reply. The case standl

I ideferred to 17.04.2015. _ l
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rDecision: NC noted that DIPP has furnished comments vide U.O. No. 121912015-TSW/15 dated

ItS.OZ.ZOtS. The Committee decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project Authority
Certificate (PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm:
may be provided the following information:- (i) EPCG licence number and date (ii) CIF value of the
licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the
EO against the EPCG licence. The case stands deferred to 17.04.2015.

|

lr was issued tO the nrm on 28.10.2014 and rerninderlDecision : : NC noted that DIPP deficiency letter was issued to the firm on 28.10.2014 and reminder
jwas issued on 17.12.2014. As no reply from the firm has been received from them, NC decided to

to jsend a final reminder to the firm to expedite reply. The Committee also decided to check from the firm:
iwhether it is a case of Physical Exporti Deemed Export. In case it is a Deemed export, firm should r

iProvide a copy of Project Authority Certificate (PAC). In case the supply is against invalidation letter I

lof an EPCG Authorisation, the firm may be provided the following information:- (i) EPCG license 
r

jnumber and.date (ii) CIF value of the license liii; Wtrettrer this license was issued under Zero duty or 3
iper cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EpCGi
ilicense holder intends to discharge the EO against the EPCG license. The case stands deferred to
i17.04.2015.
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may be Specified aS 37.549 M丁 & 16.702 M丁

|

|2. Quantity of import item may be allowed as 561.1G Mtrs.
from scrap) inclusive of 2% wastage.

RA may take suitable consequential action accordingly.

(75.738 MT after taking 2O%o recovery

|

17

1. Net weight of export products at Sl. No.1 & 2
respectively.

「
|

Name:NEOSTAR STEEL

タ

PVT.LTD。
,
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,U""i.io, tNC oGrved ifrutifi.."ply "f 
th. f,., frus U".n r*t to Orpi oiZi/t2}l5. The case isi

lunder observation of DIPP. The case stand deferred to 17.04.2015. I

Case No.:5/1`/81¨ALC2/2013

1HQ Flle:01/81/050/00302/AM14/
19

1 :Decision:NC obseⅣ ed that
l dated 3.2.2015 from DGFT
‐
  17.04.2015,

|
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the case is under examination at DIT. NC also observed that a DO letter

has been sent to DIT to expedite the reply. The case stand deferred to

」

.Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide U.O.

rNo. 3( I 3O)/ABB/TRSF./201 4-TSW(By dated 30.0 1 .20 I 5 (copy enclosed).
,The firm has confirmed that the subject authorization is under Deemed export and supplies under
lcontract to be made in India to a project financed by multilateral or bilateral agencies/funds namely the

lWorld Bank under PSDP-V loan as per para 8.2(d) and 8.4.4 (ii) of FTP 2009-14.
IRA may take suitable consequential action accordingly.

「

高 繭 面 而
~誡

搬
MS・T°Z  ttTttЫ ¨

~胃
而 而

HQ File:01/81/050/00141/AM15/IRLA Flle:29/21/040/00006/AM14/Lic.No/Date:2910022290  1Defer
11え AOう nl●               ln_■ 0・ 17n/1つ nlく

~面
高 繭 面 而

~誡
搬
MS・T°Z  

厖 飩 雷
面
~計
砧 恥おrたdi

|

r 3.01.2015

He File:01/81/050/00141/AMl5/ RLA File :291211040100006/AM14/ Lic.No/Date:2 g1OO222gO ,Defer

14.08.2013 rDate:17.0420)5

Decision :NC noted that the Reply from RA, Moradabad and the firm is still awaited. NC decided to

send a reminder to RA, Moradabad and the firm to expedite the reply. The Committee also decided to

;check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a Deemed

export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply is against

rinvalidation letter oian EPCG Authorisation, the firm may be provided the following information:- (i)

EpCG license number and date (ii) CIF value of the license (iii) Whether this license was issued under

rZero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi)
lUow pp-CG license holder intends to discharge the EO against the EPCG license. The case stands

|

|  ‐Case No.:65/15/81¨ ALC2/2013
122

lMect No/Date:16/81-

IALC2/2014
113.01.2015

I  二
||

Party Name:ALSTOM INDIA

Name:ABB LIMITED No/Date:16/81‐
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AF‖ e:03/94/040/00333/AM14/

Decision : NC decided to ratify the norms of above AA as

No.3(80)/20 I 3/TSW(B)/ dated 8.7 .2014 (copy enclosed).
per written conlrrlents 3fI)HI vid」 U.O.|

flrm has conflrmed vide letters dated 17.09.20148こ 21.01.2015 thatthe above AA has been

ned for physical export.
RA may take suitable consequential action accordingly.
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to ratify the norms of above AA as per written comments of DIPP vide
dated 1810212015 as under:-

Decision:NC decided

o.12/9/2015-TSW/23
U.O.

13.39

23

1.  Net Weight Of cables at exportitem SI.No.l to 9 may be specified as l.47M丁 ′  0.245 M丁′
M丁′5.11l M丁′2.608M丁′4.77 MT′ 6.001,И T′ 7.214M丁 & 3.639 Mtt respectively

2. Sizes of cables products at Sl. under:at export products at Sl. No. 1 to 9 may be specified as
Export
item No.

Sizes of cables

1 1 4 Core x 1.5 5q. mm
2 3 Core x 2.5 Sq. mm

2 Core x 6 Sq. mm
4 ?Core x 35 Sq. mm

2 1 2 Core x 6 Sq. mm
3 1 2 Core x 4 Sq. mm

4 Core x 2.5 Sq. mm
3 4 Core x 4 Sq. mm
4 10 Core x 2.5 Sq. mm

14 Core x 2.5 Sq. mm
6 19 Core x 2 5 Sq.mm

7 3 Core x 2.5 Sq. mm
4 10 Pair x O.75 Sq.mm

10 Pair x 0.75 Sq. mm
6 10 Pair x 1.5 Sq. mm
7 10 Pair x 1.5 Sq. mm
8 10 Pairx o.75 Sq.mm

9 m

3. Quantity of import item at s.No.1 i.e. copper wire Rod may be allowed as under:
(i)For export prOducts at SI.No.1(1)&3(4)to 3(7)as per Engineering ttable.4.        |

(li)For export products at SI.No.1(2)to l(4)′ 2(1)&3(1)to 3(3)as per Engineering ttable.5, |

|

File:01/81/050/00280/AM14/

No/Datc:16/81‐

4

Name:POLYCAB WIRES

4.

ケ



「

Kgs./kg content in the Export products at Sl. No. Llo7.
5. Quantity of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kes./kg content in the

Export products at Sl. No. 4, 6 , 8 & 9 .

6. Quantity of import item at Sl. No. 4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./kg content

in the Export products at Sl. No. 4, 6, 8 & 9.

7 . Quantity of import item at Sl. No. 5 i.e. COGEGUM Compound may be allowed as 1.05 Kgs./kg

content in the Export products at Sl. No. 7,2,3,5 &7.
8. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire may be allowed as L.02 Kgs./kg

content in the Export products at Sl. No. 2 to 9.

9. Quantity of import item at Sl. No.7 i.e. Glass Mica Tape(Cable grade) may be allowed as 1.02

Sq.Mtrs./ Sq.mtrs. content in the Export products at Sl. No. 1 & 2.

IRA may take suitablc consequential action accordingly.

rDecision 
: NC decided to ratify the norms of above AA as per written comment! of MSME vide

No.30(117)¨A/2014-ME dated 18.02.2015(copy enc10sed).

IRA may take suitable consequential action accordingly.
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Date:l7.04.2015

|

Decision : NC obrNC observed that production of certiflcate by the flrrn froln a duly authorized offlcer ofthe

IDirectorate General of Hydro Carbons in the Ministry of Petroleum and Natural Gas,is stin awaited

from the firm. NC decided to send a reminder to the firm requesting them to produce a certificate from

'DGHS stating that supply again the subject authorization is required for ONGC. The case stand'DGHS stating that supply again the subject authorization is required for ONGC. The case stand

ldcferred to 17.04.2015.

Ｆ

‐

２６

　

‐
‘，‐
‐
―
―

‐

一

ICase No.:6/19/81‐ ALC2/2013

砕

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.

1麟
抑‐
10751169

Name:POLYCAB WIRES

12/9/2015-TSW/26 datcd 08.02.2015 as under:



1.Net Ⅵ′eight of cables at export item S:.No.l to 9 may be specfied as 71.165M丁 ′125.51l M丁 ′|
23.45M丁′1.99 MT′ 33.382M丁′12.333 MT′ 30.859 MT)15.528M丁 ′8L l.99 MT respectively

2. Sizes of cables under:zes at Sl. No. 1 to 9 may be specified as

Export
item No.

Sizes of cables

1 3.5 Corex 150 Sq mm

3.5 Core x 185 Sq. mm

3.5 Core x 240 Sq. mm
4 3.5 Core x 120 Sq. mm

3,5 Core x 70 Sq. mm
6 3.5 Core x 50 Sq. mm
10 PxO.5Sq mm
20 PxO.5 Sq.rn m

3 10 T x 2.5 Sq. mm
4 20T x2.5 Sq. mm

2Px1Sq.mm
6 21 Px2.5 Sq.mm                   .

1 3 Core x 95 Sq. mm
4 1 Core x 240 Sq. mm

2 1 Core x 50 Sq. mm
2 x 2.5 +2.5 Sq. mm
2x4 +4 Sq. mm

3 2x6+6 Sq. mm
4 2x10+10 Sq.mm
5 3 x 2.5 +2.5 Sq. mm
6 3x4 +4 Sq. mm
7 3 x 10 +10 Sq. mm
8 3 x 16 +16 Sq. mm
9 3 x 35 +25 Sq. mm
10 2 x 50 +1x25 Sq. mm
3x120+70 Sq.mm
2x150+lx95+lx95 Sq・ mm
3x70 Sq.mm■ lx35+lx35 Sq.mm

14 3x25+25 Sq.mm
6 1 Core x 240 Sq. mm

l Core x 6,O Sq.mm

1 Pair x 1.5 Sq. mm
20 Pa:rxl.5 Sq・ rn m

12 Pairx l.5 Sq.rn m

4 5 Pair x 1.5 Sq. mm
1T x 1.5 Sq. mm

8 2 Core x 2.5 Sq. mm
10 Core x 2.5 Sq.mm

20 Core x 2.5 Sq. mm
4 40 Core x 2.5 Sq. mm

9 1 !!qte x 2.5 Sq. mm
2

…

5 Sq・ mm

Fo「■1 ■ r・ ■ |■ 1: _Ⅲ   :`ヽ し:ヽ t(112‐lCer

麒.ぶ i lijii:1■「il驚腎Trade赫
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」Quantity of import i.e. Copper Wire Rod may be allowed as under:



4.

5.

6.

フ.

8.

9.

(i) For export products at Sl. No. \, 4,6(7) & 9(L ) as per Engineering Table. 5.

(ii) For export products at Sl. No. 2, 5, 6(21,7, 8(3) & 8(4), as 1.01 Kgs./Kg. content in the
Export products.

(iii) For export products at Sl. No. 8(1) ,8(2) & 9(2) as per Engineering Table. 4.

Quantity of import item at Sl.No. 2 i.e. LDPE Compound( Crosslinkable) may be allowed as 1.05

Kgs./kg content in the Export products at Sl. No. 1 to 3 & 5 to 9.

Quantity of import item at Sl. No. 3 i.e. Semi Conducting Compound may be allowed as 1.05

Kgs./kg content in the Export products at Sl. No, 3 .

Quantity of import item at Sl. No. 4 i.e. Copper Tape may be allowed as 1.01 Kgs./kg content in

the Export products at Sl. No. 3 .

Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as 1.02 Kgs./kg

content in the Export products at Sl. No. 1to 3 & 7 to9.
Quantity of import item at Sl. No. 6 i.e. Aluminium lngot may be allowed as under:

(i) For export product at Sl. No. 3 as per Engineering Table. 5.

(ii) For export products at Sl. No. 6, as 1.01 Kgs./Kg. content in the Export products.

Quantity of import item at Sl. No. 7 i.e. PVC Resin may be allowed as 1.05 Kgs./kg content in

the Export products at Sl. No. 1 to 5.

10. Quantity of import item at Sl.No. 8 i.e. PVC Plasticizer may be allowed as

content in the Export products at Sl. No. 1 to 6.

1.05 Kgs./kg

Quantity of import item at Sl. No.9 i.e. Glass Mica Tape(Cable Brade) may be allowed as 1.02

Sq.Mtrs./ Sq.mtrs. content in the Export products at Sl. No. 7 & 9.

Quantity of import item at Sl. No. L0 i.e. COGEGUM Compound may be allowed as 1.05 Kgs./kg

content in the Export products at Sl. No.7,8 & 9.

11.

12.

IRAmaytakestitableconsequential action accordingly。

Case N酬 卿 ‐ALC2/η13押
肥 喩 鴨 :諄

鮮

…
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HQ File:01/81/050/00352/AM14/ RLA File:08/24/040/00281/AM14/ Lic.No/Date:0810125074   1Defcr
125.09.2013 IDate:17.04.20151

'ommittee decided to check from the firm whether it is a case of Physical Export/Decision : The C
27 D.".ed Export. In case it is a Deemed export, firm should provide a copy of Project Authority,

Certificate (PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm ,

may be provided the following inioi.ation:- (i) EPCG license number and date (ii) CIF value of the

license (iii; Wf,.tt'rer this license was issued under Zero duty or 3 per cent Scheme (iv) Custom duty

saved amount (v) Products to be manufactured (vi) How EPCG license holder intends to discharge the

EoagainsttheEPCGlicense.Thecasestandsdeferredtol7.04.20l5,

|

盤   /AM14/~雷i…
聞 而 面 高 面 that produ

lDirectorate General ofHydro Carbons in the Mil
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to send a rerninder to the f1111l to expedite the reply

ICase No.:23/19/81‐ ALC2/2013  1Party Name:ALSTOM INDIA

押
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29

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide U.O.
No. 3(80)/20 I 3/TS W(B)/ dated 22.09.20 I 4 (copy enclosed).

The firm has confirmed vide letter dated 21.01.2015 that the subject authorization is obtained for
supply to Deemed export projects namely Tehri Pump Storage Project owned by THDC India
Limited-hydel power plant with a capacity of 4x250 MW.

RA may take suitable consequential action accordingly.
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Decision:NC noted that DIPP has fumished cOmments vide U.oo No.12/9/2015-TSW/31 dated

18/02/2015.The COmmittee decided tO check from the irm whether it is a case of Physical Exporプ
:

Deemed Export. In case it is a Deemed export, firm should provide a copy of project Authority
Certificate (PAC). In case the supply is against invalidation letter of an EpCG Authorisation. the firm
may be pro宙 ded the fO110wing infOrmatiOn:― (i)EPCG license number and date(ii)cIF value Of the
license(面 )Whether this license was issued under Zero duty Or 3 per cent scheme(iV)CustOm duty

saved amount (v) Products to be manufactured (vi) How EPCG license holder intends to discharge the
Eo against the EPCG license. The case stands deferred to 17.04.2015.

No.30(97l14-ME dated 0l .08.2014 (copy enclosed). - - 
I

i

RA may take suitable consequential action accordingly 
I

一

―

―

― ―

―
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T:ICaSeNo.:46/19/81-ALC2/2013   1artyName:JINDAL〔

伊
Ⅲ∝飢お拗5υO∝60/AM4 1

―
Case No。 :48/10/81-ALC2/2014
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IPVT.LTD.         
‐
    IALこ う/うOi2    ~ 

‐  ~~「 ~^…
     |

113.01.2015               1            1

‐HQ File:01/81/050/00305/AⅣ l15/ 1RLA File:13/24/040/00034/AM14/ ILic No/Date:1310045006   1         :

101.11.2013          1        1

Decision:NC decided to ratify the norms of above AA as per written comments of DIPP vide U.0.:
INo.12/9/2015-TSW/32 dated 18/02/2015 as undcr:―                                           |

1 1.WOrds″ 0.6 KV/1.O KV〃 may be specified wth the descttption of expott products at Ы.No.4to 9. |

1  2.Words″ Aluminum Conductor″ may be specried with the descttption of export products at SI.No.31
‐    to 10.                                                    1
1 3.Net weight of export products at SI.No.l to 10 may be speciled as 35.897 MT′  30.07M丁′15.721
‐   MT′ 6.732 MT′ 0.831 MT,3.954M丁 ′11.533M丁′183.017 MT′ 19.824M丁 &0.401 MT respectively. :

1  4.Descnption ofimport kems at SIo No.11′ 13′ 15′ 17′ 19&21 mav be corrected as″ PVC Compound〃  |
‐
  5.Quanttties ofimport ttems at SI.No l′ 4′ 7′ 10,12′ 14′ 16′ 18′ 20&22 viz・ Alumimium lngots mav bel

l     alloWedasappliedfortakingcluefromEngineenngTable5.                         i
1  6.QuanJjes ofimport kems No.2′ 5&8 viz.XLPE Compound may be allowed as applied for as l.021

1     Kgs./Kg.contentin export ttems at S:.No.1′ 2&3 respecuvely.                        I

'  7.QuanJJes ofimportitems No.3′
6′ 9&24 viz.Copper Wire Rod(EC Grade)may be allowed as 13101

1       Kgs.′ 1200 Kgs.′ 760.7 Kgs.&21 Kgs.respectively.                                              1

1:淵穐基鮒職権韓舗 i響綱羅ぱ』ごIWIIil
‐      No 9 as per Engineering Table 5.                                                          :

10.Quanuty Ofimport ttem No.23 viz.XLPE CompOund may be allowed as 164 Kgs.for export ttem at SI.1

No. 10

may take suitable consequential action accordingly.IRA

Case No.:14/10/81‐ ALC2/2014

阿 ¨ 赫 耐 甲
輌 赫 赫    臨 I鳳 5

Decision : : NC noted that DIPP deficiency letter was issued to the firm on 28.10.2014 and reminJer

was issued on 18.12.2014. As no reply from the firm has been received from them, NC decided to

,33 send a final reminder to the firm to expedite reply. The Committee also decided to check from the firm

whether it is a case of physical ExporV Deemed Export. In case it is a Deemed export, firm should,

provide a copy of project Authority Certificate (PAC). In case the supply is against invalidation letter

of an EpCG-Authoriiation, the fiim may be provided the following information:- (i) EPCG license

number and date (ii) CIF value of the license (iii) Whether this license was issued under Zero duty or 3

per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

license holder intends to discharge the EO against the EPCG license. The case stands deferred to

17.04.2015.

IParty Name:CORDS CABLE
IINDUSTRIES LTD.

|

lMeet No/Date:16/81-
:l.tcztzotq
lt:.ot.zots



Case No.:22/10/81‐ ALC2/2014FU I緋 榊 町 1滲…~胃仄
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IDecision:NC obseⅣ ed thatthc casc is under&五轟i五五ti6h tt M6Ё「 .Nё ムlζ 6 66ζもi↓さa thふ ttt bё
lletter dated 3.2.2015 from DGFT has been senttO MoEF to expedite the reply.The case stand
deferred to 1 7.04.2015.

じじlS1011:lNし uCCIα ccIIO ratlly tne nOrins 01 abOve AA as per written conllnents of MSME vide U.O.

o.30(107)2014-NIIE dated 21.08.2014(copy enc10sed).

may take suitable consequential action accordingly.

13aseNo。

:42/10/81‐ ALC2/2014 「1滲…
…

ｄＳｔａｔｕｓ‥̈
Decision:NC decided to send a letter tO f1111l to subnlit the following information as per

under:-

~||〕

誌117.04.2015
written comments of

DIPP vide U.0。 No.12/9/2015‐ TSW/37 dated 18/02/2015 as

1.Quanttties Of a‖ the:mportた ems including raw matettals at si.No.1(Aluminium lngOt)′
2{Aluminium Sheet)′ 4(Copper wire)′ 5(Lead Wire)′ 7(Permawick)′ 8(PB丁/Nylon 66)is same fOr
a‖ the sizes of shaded Pole MotOrs ranging from l watt to 34 Watts and the same may be

clarified.ln that case′ difference between Shaded Pole MotOrs of different sizes may be clarified.

2.  lnformation at Si.No.4′ 5&11 0f standard Deficiency Format fOr each size Of shaded POle MotOr.

Comlnittec alsO decided tO check from the f1111l whether it is a case of Physical Export/Deemed

Exporto ln case it is a Deemed export,■ rm shOuld pro宙 de a copy of Prdect Authority Certiflcate
/DAハ ヽ ■_ ____ ′1      ■  ●    .   .   __

ly is against invalidatiOn letter Of an EPCG AuthorisatiOn,the nllll may be
― ― 一 一 彰 ― ― ― ― ― ― ―

―

―

 ―

AC). In case the

14

No/Date:16/81-

4

Flle:01/81/050/00260/AM15/ F‖ e:07/24/040/00370/AM14/

ケ



lprOVided the following infollllation:‐ (i)EPCG licence number and date(li)CIF
value of the licence

Custom duty saved;(iii) Whether this li
|

icence was issued under Zero duty or 3 per cent Scheme (iv)
ramount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

ragainst the EPCG licence. The case stands deferred to 17.04.2015.

Decision:
letter dated

NC "b**.d 
th"t th. Case is under examination at MoEF. NC also observed that a DO

3.2.2015 from DGFT has been sent to MoEF to expedite the reply. The case stand

t7.04.2015.ideferred to

「
P雨
而 画 面 う
・
4 
辮 継 :饒 PШvATE

. ,r;;*a;;'i-NC not.d ttratDrFp o.n.i"*v r.rt.r ** i;rr.d-t" th. firm on)o.g.rot+ and reminder

, was issued on 1g.12.2014. As no r.piy f.orn the frrmtas been received from them, NC decided to

r+o:send a final reminder to the firm to .*p.dit. reply. The committee also decided to check from the firm

, ,whether it is a case of physical Export/ Deemei Export. In case it is a Deemed export, firm should

^^*ici^^+a /DAa\ In cqce the sunnlv is asainst invalidation letterW l10し 11し l lし  10‐ νいOV Vユ  ニ“′υ^~~^ ~

:鳳電βttpl朧I灘譜Ψ謙磁譜l齢慾糖鶴出i籠機盤:ti8'Xl薄T:
lnumber and date ci)CIF vduc ofthe license CiD WhetherthiS lに

en〔

糧鰐ゝ:緞itttsl:粗躍Wt8Wiぶ咄8乳累yΨ:∬:tXh糧肝E
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AMA
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No/Date:16/81-

3.01.2015

ricr."ffi lffillt"-t\
i i ICoNNECTTON SYSTEMS rNDrA lALC2l20t4 lDercrred
I I iltt'lnno, ltr'ot'zots I

139 : I lzt.oz.zot+ iDat"' 17'0'

I n""rrt". , NC obr"*ed that the 
"as" 

is und". 
"*a-ination 

at c&PC. NC also observed that a Do
ll

I lletter dated 3.2.2015 from DGFT has been sent to C&PC to expedite the reply- The case stand

1 ideferred to 17.04.2015.

File:01/81/050/00148/AM15/ File:02/24/040/00167/AM14/
.03.2014



42

lDecision : NC observia tiiat proau.tion of ."rtif,.ut" Uy tf,. nrrn f.rn 
" 
drlfrth".""a ofn."iof tn. i

lDirectorate General of Hydro Carbons in the Ministry of Petroleum and Natural Gas, is still awaited 
I

lfrom the firm. NC decided to send a reminder to the firm to expedite the reply. The case stand defenel
Ito tz.o+.zots.

dated l8/0612014. The Committee decided to check from the firm whether it is a case of physical
Export/ Deemed Export. In case it is a Deemed export, firm should provide a copy of Project Authority r

Certificate (PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm 
,

may be provided the following information:- (i) EPCG license number and date (ii) CIF value of the
license (iii) Whether this license was issued under Zero duty or 3 per cent Scheme (iv) Custom duty i

saved amount (v) Products to be manufactured (vi) How EPCG license holder intends to discharge the
EA oa^i-.+ +L^ ED/i/-l l:^^-^^ Tl^ - - - - ,EO againstthe EPCG license.The case stands deferred to 17.04.2015.

No.:12/4/81‐ ALC2/2014

File:01/81/050/00149/AM15/ File:02/24/040/00202/AM14/

: NC noted that DIPP has already furnished commenrs vide U.o. No. 121762014-TSW/5g

1.03.2014



Certificate (PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm

may be provided the following information:- (i) EPCG license number and date (ii) CIF value of the

license (iii) Whether this license was issued under Zero duty or 3 per cent Scheme (iv) Custom duty

saved amount (v) Products to be manufactured (vi) How EPCG license holder intends to discharge the

EO against the EPCG license. The case stands deferred to 17.04.2015.

HQ Πお :olた lЮζёんo197/AN41'「LA File Ю92″0490000″ AMI夕 1守N哩 寧 0910059712
|

||           | 開需

Party Name:RADIANT        IMeet No/Date:16/81¨
INTERCONNECT SOLUTIONS  IALC2/2014
1(INDIA)PVT LTD           13.01.2015

145
Decision : NC noted that the hrm had confirmed through email dated 10.11.2014 that they had

surrendered the above mentioned AA to RA, Hyderabad. Therefore, NC decided to close the case'

RA may take suitable consequential action accordingly'

MDド
鮒
抑‐
平d|           |           113.01.2015     1     1

1               1
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noted it,ut btf deficiency letter was issued to the firm on 26.11.2014 and reminder
Decision : NC
was issued on 1g.12.2014. As no reply irom the firm has been received from them, NC decided to

+o send a final reminder to the firm to .*p.dit. reply. The committee also decided to check from the firm

whether it is a case of Physical Export/ Deemed Export. In case it is a Deemed export' firm should

provide a copy of Project Authoritv Certificate (PAC)' 
''.:":^t,,1:,,:lolll^r.s-1qi:::: )Tif:["ii:ff:PIUVILIS al. uuPJ vr r I

of an EpCG Authorisation, the firm may be provided the following information:- (i) EPCG license

number and date (ii) clF value of the license liii; wnetner this license was issued under Zero duty or 3

,per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

license holder intends to discharge the Eo againsi it,. r,pcc license. The case stands deferred to

17.04.2015.

西

deferred to 17.04.2015.

17

ase No.:5/7/81‐ALC2/2014

No/Date:16/81-Name:AVDH00T
(PROP.VASUDEO

YERAVDEKAR)        113.01.2015

File i3 1/83/040/00012/AM15/

|
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12/9/2015-TSW/48

|

Decision:NC decided to ratify the norms of above AA as per written comments of DIPP vide U.o.
dated 1810212015 as under:-

1.Net Wetht OfCables at expo威 忙em SI.No.1′ 2,3&4 may be specified as 29.646M丁 ′157.83
M丁′5.045 MT&1.471 MT respect市 ely.

2. Sizes of cables under:at at Sl. No. 1 to 4 may be specified as

０

眈

Ｎ

師

ｉｔｅ ｍ

Sizes of cables

3 Core x 95 Sq. mm

3 Core x 240 Sq. mm

2 1 2 Core x 0.75 Sq. mm
m

3 lx10 AWG
4 lx22AWG
l x 20 AllVG

6 lx18 AWG
7 lx16 AWG
8 2x14AWG
9 2x16AWG
10 2x18AWG
2x22AWG
2x20AWG
CAT-6

4 1 lx2AWG
2 lx4AWG
lx6AWG

3. Quantity ofimpOrtitenn at S.No.li.e,Copperヽ
Vire Rod may be a‖ owed as under:

(i)For expOrt prOducts at sl.No.1(1)′ 1(2)&2(2)′ as applied fori.e. 2513.83 Kgs./km,r\6J./ N

ilSl:i-.^lrl/lT 1rrji9 Ig',tT.r.._:?ectivety , taking ctue from Engineering rabte_S.
O Forexpon produas tt Ы.面0.41L2尚 tO aiJ「 Lこた

・
Цう13'晟3五

…
『 ぶfl膨 kg・content in the Export products.

4' Quantity of import item at sl.No. 2 i.e. LDPE Compound( crosslinkable) may be allowed as 1.05Kgs./kg content in the Export products at Sl. No. 1.5' Quantity of import item at sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg content inthe Export products at Sl. No. 1 to 3.
6.  Quantity ofimportitem at sI.No.4i.e.Pvc Plasticizer may be a‖

owed as
contentin the products at Sl. No. j. to 3.

１

１

１

１

１

ヨ

慕議舗驚鰯T“

18

1.05 Kgs./kg



7. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as 1.05

Kgs./kg content in the Export products at Sl. No. 1.

8. euantity of import item at Sl. No. 6 i.e. Copper Tape may be allowed as 1.01 Kgs'/kg content

in the Export products at Sl. No. 1.

9. Quantity of import item at Sl. No. 7 i.e. Galvanised steel wire may

Kgs./kg content in the Export products at Sl. No. 1.

10. Quantity of import item at Sl. No. 8 i.e. HDPE Compound may be allowed as

content in the Export products at Sl. No. 1.

11. Quantity of import item at Sl. No. 9 i.e. Polidiemme compound may be

Kgs./kg content in the Export products at Sl. No.4.

be allowed as 1.O2

1.05 Kes./kg

allowed as 1.05

「       |
の

i 口etrrell。 ■04.2011_______―一一―一一

「 雪
剰需出α卸
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RA may take suitable consequential action accordingly

「…・
~
| 

…
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IDecision:NC decided to send a copy ofthe reply ofthe

ldeferred to 1 7.04.2015.

firm to DIPP for examination. The case stand

a".ia"a i;tify th" ,"r.r of ubor. AA as per written comments of DIPP vide

lNo. 12109/2015-TSW/51 dated 1810212015 as under:-

1.  Net Weight Of cables at exportitem Sl.No.l t0 7 may be speclfied as 166.75 MT′
3.639 MT′

343.57M丁′10.2 MT′ 101.09M丁′85,245M丁 &8.325 MT respectively.

nf rahlps rt exoort oroducts at Sl. No. 1to 7 may be specified as

Export
item No.

Sizes of cables

1 4 Core x 2.5 Sq.mm

2 4貞ore x 120 Sq.mm

・=■ 1:"■ ~r
KASAHu 19
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… ― ― ―
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Name:POLYCAB WIRES
.LTD

No/Date:16/81¨
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3 4 Core x 35 Sq. mm
4 4 Core x 15 Sq. mm

5 4 Core x 70 Sq. mm
6 4.5 x 300 +70 GSQ

4.5 x 300 +35 GSQ

8 4.5 x 300 +25 GSQ

9 4.5 x 150 +35 GSQ

10 4.5 x 150 +25 GSQ

4.5 x \20 +25 GSQ

4.5 x L2O +15 GSe
4.5x70 +16 GSQ

14 4.5 x 25 +10 GSQ

15 4.5 x 15 +10 GSQ

16 4.5 x 16 +6 GSQ

17 4 x 16 +16 GSQ

18 4 x 10 +10 GSQ
2 1 2 Core x 6 Sq. mm unarmoured

1 Pairx 1.5 Sq. mm armoured
3 3 Core x 240 Sq.mm

3 Core x 185 Sq. mm
3 Core x 120 Sq. mm

4 3 Core x 95 Sq. mm
2 Core x 95 Sq. mm

2 ?!g.e x 25 Sq. mm
3 4 Core x 400 Sq. mm
4 Zl9I"r4Sq.mm
5 5 Pair x 1.5 Sq. mm
6 19 Pairx o.75 Sq.mm

7 20 Pair x 1.5 Sq. mm
8 5 Pair x 1.5 Sq. mm
9 20 Pair x 0.75 Sq. mm

6 t 2 Core x 120 Sq_ mm
2 2 Core x 35 Sq.mm

3 P COre Xp5 Sq.mm
4 1!9ry, 185 sq. mm
5 7 Core x 2.5 Sq.mm

6 19 Core x 1.5 Sq. mm

3. Qu;

27 Core x 1.5 Sq. mm
7 5 Pair x 0.75 Sq. mm

rntity of import item at s.No.1 i.e. copper wire Rod may be ailoweci) For export products at Sl. No. 1(1), 1(3), 1.(41, 2(1), 3, 4(t), I
Engineering Table. 5.

ii) For export products at Sl. No. 1(2), as 4529.3 Kgs./km taking clu
5.

iii) For export products at Sl. No. 1(5) to t(1g),2(21,5(1), 5(3) to 5
Kgs./Kg. content in the Export products.

iv) For exDort nrodrrrtc :t sl t\rn a/El /:tc\ o .ta\ - -

I as under:
;(2), 6(21 & 6(4) as per

e from Engineering Table-

(9), 6(1),6(3) & 7, as 1.01

(iV) export products at St. No. 6(5) , 6(6) & 6(7) as per Engineering Table. 4.

／
¨



4. Quantity of import item at Sl.No. 2 i.e. LDPE Compound( Crosslinkable) may be allowed as 1.05

Kgs./kg content in the Export products at Sl. No. 1 & 3 to 7.

5. Quantity of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg content in

the Export products at Sl. No. 1to 3, 6 &7.

6. Quantity of import item at Sl. No. 4 i.e. PVC Plasticizer may be allowed as

content in the Export products at Sl. No. 1 to 3, 5 &7.

7. Quantity of import item at Sl. No. 5 i.e. COGEGUM Compound may be allowed as

content in the Export products at Sl. No.4 & 5.

8. euantity of import item at Sl. No. 6 i.e. Semi Conducting Compound may be allowed as 1.05

Kes./kg content in the Export products at Sl. No' 3 & 4 .

9. euantity of import item at Sl. No. 7 i.e. Copper Tape may be allowed as 1.01 Kgs./kg content in

the ExporL products at Sl.No.3&4.

10.Quantity ofimportitem at SI.No.5

contentin the Export products at SI.

1.05 Kgs./kg

l.05 Kgs./kg

i.e.Galvanised Steel Wire may be allowed as l.02 Kgs./kg

No.1,2(2)&3 to7.

「

RA may take suitable consequential action accordingly

|    「V・F)

deferred to 1 7.04.2015.
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18/02/2015.The Comrnittee decided to check frorYl the flrnl whether it is a case of Physical Expo「
ノ

‐Deemed Export.In case it is a Deemed export,■ rm should pro宙
de a copy of PrOiect Authority

Certiflcate(PAC).In Case the supply is against invalidation letter of an EPCG Authorisation,the flrm

lmay be pro宙 ded the following information:― (1)EPCG licence number and date(li)CIF valuc of the

lliCencc(iH)Whether this licence Was issued under Zero duty or 3 per cent SCheme(iV)CustOm duty

saved amount(V)PrOducts to be manufactured(vi)HOW EPCG licence holderintends to diScharge the

EO againstthe EPCG licence.The case stands deferred to 17.04.2015.

Ｆ
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‐

‐

‐
‐
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「

Q File Ю1/81/050/00278/AM15/IRLAFileЮ 4/24/040/00004/AM15/1豆
二】%RTC:0410157311  [;itl.042015

Decision : : NC noted that DHI deficiency letter was issued to the firm on 28.10.2014 and reminder
was issued on 18.12.2014. As no reply from the firm has been received from them, NC decided to
send a final reminder to the firm to expedite reply. The Committee also decided to check from the firm
whether it is a case of Physical Export/ Deemed Export. In case it is a Deemed export, firm should
provide a copy of Project Authority Certificate (PAC). In case the supply is against invalidation letter
of an EPCG Authorisation, the firm may be provided the following information:- (i) EPCG license
number and date (ii) CIF value of the license (iii) Whether this license was issued under Zero duty or 3
per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EpCG
license holder intends to discharge the EO against the EPCG license. The case stands defcrred to

17.04.2015.
」

IDecislon:NC Observed that the case is under examinatiOn at DHI.NC also Observed that a DO letter
idated 3.2.2015 from DGFT has been senttO DHItO expedite the reply.The case stand deferred tO
117.04.2015.

|'11,f二]子筆主恵tl・ri壺
′.| 111螂帯違III富t議
:藻靱 3餞Ⅲ

…圧…   躙願  |1le:01/81/050/00208/AM15/  IRI,A File:03/95/040/00061
:                        :

ド

QⅢ∝鋭おν050/00208/AMb/肝 AⅢ∝
“

″y04υ00o6νAM15/猪
脳究 1°

03Юη9436 B鳶
17Ю4201=|      ~~~

t:111,讃.ち詰lt°
Send a copy ofthe reply ofthe

声…
IMect No/Datc:16/81-      status:

IALC2/2014           .Deferred
i13.01.2015          1

ド
恥卿050/00mmシ    鱗1                     lυ .UO.Zυ 14           1Date:17.04.2015
DecisiOn:NC Observed that the case is under examinatiOn at NIIsⅣ

IE.NC also Observed that a DO
letter dated 3.2.2015可 ヒom DGFT haミ heen cρnff^ヽイQヽイロ4^^、′_^Jユ ^ェ 1__   1   ⌒■          _has bcen scnttO MsME tO cxpcditc thc rcply. Thc casc stand



lld.ffi
‐Case No.:56/10/81‐ ALC2/2014 Mcet No/Date:16/81‐

ALC2/2014

ILicoNo/Date:1310047400
117.06.2014

Defer
Date:l7.04.2015

59

Decision : NC noted that deficiency letter was issued to the firm on 18.12.2014. As no reply from the

firm has been received from them, NC decided to send a reminder to the firm to expedite reply. The

Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate

:(PAC). In case the supply is againit invalidation letter of an EPCG Authorisation, the firm may be

rprovided the following'informaiion:- (i) EPCG licence number and date (ii) CIF value of the licence

,(iii) Wtrettrer this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

,amount (v) products to be manufactured (vi) How EPCG licence holder intends to discharge the Eo
J^ I^f^--^,{ +^ 1'7 nA 1fl1 \

against the EPCG license. The case stands deferred to 17.04.2015.
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-liu' b..*on , r..rc a".ia.a to*tify *" ,"*t "f "b"". 
ae * po *riu.n t"*'""tt "f DHLid" Uo' i

i ,No. 3(154)t2Ot4-TSW(By24l dated 10.12.2014 (copy enclosed). 
I

i l* may t;ke suitable consequential action accordingly 
t

113.01.2015

|

「

Name:GRAVITA INDIA

llN10.1∠ /∠∠ l′ ZUl竹
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may take suitable consequential action accordingly.

1滲… 甲仄
1器器
αm∝
“
49開蔦蔦

Decision : NC observed that the case is under examination at MSMEo NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to MSME to expedite the reply. The case stand
deferred to t7 .04.2015.

P".tt N;;;zENnH FREarsroN

13aseNo.:44/10/81-ALC2/2014

Pa■yNamcRAJGURU      IMeetNo/Date:16/81‐
ENTERPRISES PVT LTD.

|

「
Q:Lッおν05γ003T/鰤 lγ

 lRLAⅢ
eЮ3わy04γ0025蜘1"1器

鼎
α031078083 1

|

|

Decision : NC decided to ratify the norms of above AA as per written comments of DIpp vide tj.o.
No.12/9/2015-TSW/64 dated 18/02/2015 as under:‐

as per written comments of DIPP vide U.O.

7' Words "other than rectangular/square shape & containing 75000 Kgs. of cold Rolled stainless steel,,
may be suffixed with the description of export product.

2' words "of relevant grade & thickness" may be suffixed with the description of import item and
quantity of import item may be allowed as 97500 Kgs. as 1.30 Kgs./Kg. content in the export products
as per SION C-832.

RA may take suitable consequential action accordingly.

= |

RA rnay take suitable cOnsequential actiOn accOrdingly.

1滲…
‐
町

u, Decisiol^|f9 
{e!io9o to ratify the norms of,above AA as per wrirten comments of DIpp vide U.o.-- No. l2l22ll20t4-Tsw97 dated l5/10 l2}t4as under:

LW∝山 "m'mり be prdКd輛ぬぬe梶
買 庶ITl糧器:脚

ymⅢ
aHowed as appHed fOri.e.50500 Kgs.as l.ol:

24

No.:39/10/81‐ ALC2/2014

File:01/81/050/00296/AM15/

No.:4`/10/81‐ ALC2/2014 Name:TRAFIGURA INDIA No/Date:16/81‐

窯
1蘊

t LTD
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Decision : NC observed that the case is under examination at MSME. NC also observed that a DO

letter dated 3.2.2015 from DGFT has been sent to MSME to expedite the reply. The case stand
―

一

ldeferred to 17.04.2015。

| |:6):i'650/00302/AM15/    1:03/95/040/00210/AM15/
,    ―  ・ ・     、・⌒ 1  ・ 1_Jム ^ ^^_■  ^ 1^件 ^_+⌒ 召rn、 十ハ cllhtDecision : NC decided to send a lener to firm to submit the following information as per deficiency letter of

I MSME vide u.o. No. 30(175) 12014-M}dated datedl3.0l.20l5 (copy enclosed)'

168 The committee also decided to check from the firm whether it is a case of physical Export/ Deemed

I Export. In case it is a Deemed export, firm should provide a copy of Project Authority certificate

1 tr,Ar'\ rn noce rhe qrrnnlv is asainst invalidation Ietter of an EPCG Authorisation, the firm may be
(PAC). In case the supply is against invalidation letter of an BPUU Autnorlsatlon' tlrs rrrtrr ruoJ L

provided the foilowing'information:- (i) EpcG licence number and date (ii) crF value of the licence

(iii) whether this licence was issued under Zero duty or 3 per cent Scheme (iv) custom duty saved I

,amount (v) products to be manufactured (vi) How EpcG licence holder intends to discharge the Eo

againsttheEPCGlicence'Thecasestandsdeferredtol7.04.2015.
-. ..- )
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iCaseNo.:29ノ

10/81‐ ALC2ノ2014 Party Name:ASIATIC Mcet No/Date:16/81-

ALC2/2014
13.01.2015

‐
67

ELECTRICAL AND
Sヽ/1TCHGEAR PVT LTD.



was issued on 18。 12.2014.As no reply from thc flrrn has been received from them,NC decided to

a flnal renlinder tO the flrl■ tO expedite reply.The COnlrnittee alsO decided to check from the flrin

it is a case of Physical Expom/Deemed Export.In case it is a Deemed export,fll11l should

ide a cOpy of Pr● ect Authority Certiflcate(PAC)。 In Case the supply is against invalidatiOn letter

1,mc ntt may bc pお vd`d meおl応嘉ご話福属LIIお L尾ざ1:き鳥f an EPCG AuthorisatiOl

number and date(ii)CIF value Ofthe license(iii)Whether this license was issued under Zero duty or 3
A―・ ハ^^` 。 ^■ ^_^ /1_ヽ  ハ   ,    1        ■cent Scheme(iv)custom duty saved amOunt(v)PrOducts tO be manufactured(宙

)How EPCG ヽノ   ~~~~~― ‐― ―― 一・―・・―・“Vしい■Vv 、▼Iノ ■■Ψ VV し1しυHcense holder intends tO discharge the EO against the EPCG license. The case stands dcferred tO

17.04.2015.

―
― ― ― ―

‐
―
―… _― ― ―

__―… …                      ‐         |

「

Ｉ

Ｊ

I ;- --_ - - ',14.07.2014 ioate:17.0q.2015,i iDecision: NC rot.Jiiiut b;fi;6;ri;td;;irru"o * zs.ro.zor+ ro the firm. A."-;;;;ffi;ii ittnt to the firm on 18'12'2014. But reply of the firm is still awaited despite reminder. Hence, NC I

ri
]qeciled 

to send a final reminder to firm to furnish reply within 15 days time. The corri,,.. uii i

ldecided to check from the firm whether it is a case or enysicat Export/ Deemed Export. In case r, i, ,,
zt 

iDeemeO 
ex.Port, firm should provide a copy of Project Authority certificate (pAC). In case the supply;

iis^aeainst 
invalidation letter of an EPCG Authorisation, the firm may be provided the followingr'information:- (i) EPCG licence number and date (ii) ctF "rlr. "i,n. ii]n* r,"l whether this ,icencelwas issued under Zero duty or 3 per cent Scheme (iv) custom duty saved amount (v) products to be I

imanufactured (vi) How EPCG licence holder intends to discharge the Eo against the EpcG licence.. i

INC has now been informed that on the basis of written request of DHI, the application was transferred lito c&PC and from there, it was transferred to DIPP. DIpp informed that the case does not pertain to I

l

ithem and recommend to transfer the application to DHI. NC now decided to send the application ,o ,i]lloru ror consideration. The case stanis deferred to 17.04.2015. 
to rne appllcatton to l

ii *_* 
:

No。 :31/10/81‐ ALC2/2014 Name:KEIINDUSTRIES No/Date:16/8ト

4

13.01.2015

IHQFilel1/81/150/00288/AM15/  [洒
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15.07.2014



n""iiio, : g;seO on recommendation of DHI representative present in Meeting, NC decide.d to ratify

lthe subject authorization under General Note 4 for Engineering product, with accountability clause.

rThis is-subject to confirmation by firm, whether it is a case of Physical ExporU Deemed Export' [n

rcase it is a beemed export, firm should provide a copy of Project Authority,Certificate (PAC). In case

,the supply is against lnvalidation letter of an EPCG Authorisation, the firm may be provided the

tfollowinginforiration:- (i) EpCG license number and date (ii) CIF value of the license (iii) whether
Ithis licen'se was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)

products to be manufactured (vi) How b,pcc ii..n.. holder intends to discharge the Eo against the

「
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| |■ rm has been receiVed from them,NC decided t(' Itrm nas Dcen rec

lr,Uil1-;;il;..ided to check from the firm whether it is a case of Phvsical Export/ Deemed

Export. In case it is a Deemed export, firm should providl-a.!,o;111,:*.r.::,*:tn;:ttil.:t*i;t:

鷲墨lJ構縦蠅よ露
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■  1_i■ ■,1.■ ,■ス

ozsstet\4t st nle Fite:05t231040/00246/AMl4/ Lic.No/Date:0510389765 'Defer
He File:01/81/050/01 , ":v)tL)tvavtwvLawt^trt' ,Ti.ol .zotq Date:r7:04.:2015

Decision : : NC noted that DIpp deficiency letter was issued to the firm on 4-12.2014 and reminder

was issued on lg. 12.2014. As no reply from the frrmrras been received from them, NC decided to

z+ send a final reminder to the firm to .*iJai," reply. The committee also decided to check from the firm

whetheritisacaseofPhysicalExport/DeemedExport'lncaseitisaDeemed.exPorti,:f,:j:I:1

::話
d::さぎ1孟:I贈∬:含電糖理:I鷺継Fttl∫:1鵞:liモI儀ギlilyiIll,:ま1111「まlnumber and date Ci)CIF value of
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て面両濁覆蕩面蔓悪高甚ld thtt a DO~~|Decision:NC obseⅣ ed thatthe case is under examinatiOn at C&PCo NC alsc
letter dated 3.2.2015 from E)GFT has been senttO C&PC tO expedite the reply. The casc stand

to 17.04。 2015.
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Decision:NC noted that hard cOpy of the applicatiOn ofthe flrm has not yet been received frOrn the

RA offlce.NC decided tO send a rerninder tO RA to scnd two hard cOpies of the applicatiOn at the
OOrl:△.+ TL^^^^^^`^_」 」_r_   1,  ,月 ^.^^‐ ―iest. The case stand deferred to 17.04.2015.

3:"',.;rAi)f.o;:19*",:l?,*,.^::^T: of abo.ve AA as per wrirten comments of Drpp vide U.o.o.l2l09l20l5-Tsw77 dated l g102/2015 as under:_ 
vvrrlrrrw,LD wt t)trr vruc u.u. 

i

Net weight of export product may be specified as 7754.g MT.
Quantity of import item at sl. No. 1 may be allowed as 1.02 Kgs./Kg. content in the export itemas claimed by the firm, taking clue form S|ON C_1394.
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RA may take suitable cOnsequential actiOn accOrdin
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:The committee also decided to check from the firm whether it is a case of physical Exporu Deemed i
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「|1   舞劇-040/0010tt yI i i lL7'wo'LvL- r- ---'
II m.iri", iNc *t"a that deficien.y t"tt*r i*r.a to tii" firm on 19.12.2014' As no ::ply 

fi:'-,
firm has been received from them, NC decided to send a reminder to the firm to expedite reply' The

,r, C'" 
"'",." li*'a*ided to check from the firm whether it is a case of Physical Export/ Deemed

i;;;. il;. it is a Deemed export, firm should provide a copy of Project Authority Certificate

ho o,,^nlrr ic coainst invalidation letter Of an EPCG AuthOriSation, the firm may be

獣1盪謄構縦隠想露

kiii) wh"tho tfrir ti..nce was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

iamount (v) products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 17.04.2015.

|:LttIIthざ EPCG licence。 ェ
he Case stands defelTed to 17.04.2015。
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of C&PC vide O'M'
Decision:NCdecidedtoratifythenormsofaboveAAasperwrittencomments
No. 4601 ll36l2O10-PC-lI dateb 0t '01'2015 (copy enclosed)'

:RA may take suitable consequential action accordingly'

―

・
一

case No.:2/13/81‐ALC2/2014 NameiMANAKSIA LTD( No/Date:16/81‐

Y HINDUSTHAN
LTD.)

IHQ File:01/81/050/00418/AM15/
File:02/24/040/00123/AM15/

5.09.2014 17.04.2015

,Decision : NC noted that deficiency letter *as iisued d iil firm on rgJ2ior4. As no reply from the

,firm has been received from them, NC decided to send a reminder to the firm to expedite reply' The

committee also decided to check from ih" firm whether it is a case of physical Export/ Deemed

,Export. In case it is a Deemed export, firm shourd provide a copy of Project Authority certificate

(PAc). In case the supprv is against il"1':9!11 i"i* ".11::-n::*li';?I";,,::'"i1[T::J:

lfi?i$"*Jffii"Ji:H::i:';HiHJ:i lii,* Zero dutv o. : p.' .."t s*"# (iv) custom dutv saved

,amount (v) Products to be manufactur.o rriiHo* ei'c-q licence holder intends to discharge the Eo
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ll' Quantity of import item at Sl. No. I may be allowed as applied for i.e. l33o2o rn.iinclusive of 13.7 %owastage. 
vv qrrvYYv(r 4D aPPtleu ror l'e' - 

i2' Quantity of import item it Sl. No. 2 may be allowed as applied for i.e. 20520 Kgs 
I

inclusive of 14 %o wastage. 
: 

-"- vv strvwe\r 45 aPPIleq ror l'e' 
I

iiT:u#I;:sl' No' 3 mav be allowed as applied for i.e. su20 Kgsi
r\

30



may take suitable consequential action accordingly.

「
壽
而而呼繭FttTでTT7齢 赫

輌面

「

議蕊蔦

Decision: NC noiea ih;tDIpp has fumished "o,n,n"nir-;d;u.o. 
No. l2l9l20l5-TSW/85 dated

,1glo2l2ol5. The committee decided to check from the firm whether it is a case of Physical Export/
i

,85,Deemed Export. rn case it is a Deemed export, firm shourd provide a copy of Project Authority

r lcertificate (pAC). [n case the supply is against invalidation letter of an EPCG Authorisation' the firm

i lrnuy be provided the following information:- (i) EPCG t':":""::10^:'":::*::ilr:ilJ,i:X-"::1;
illlay utr Plt-rvluuu rrrr

:licence (iii) whether this licence was issued under Zero duty or 3 per cent Scheme (iv) custom duty

saved amount (v) products to be manufactured (vi) How EpcG licence horder intends to discharge the

,EO against the EPCG licence. The case stands deferred to l7'04'201 5'

1r mffi*i r r MS u'D rr3.ol.2ols Ii iffim_-'-' liios.zor lDate:17'04'2015
irl_,1-'_-"-----i :--*.--- ll"*t* ilrf"r*"ti." as per written comments ofi,.---,---j rDecision : NC O""iJ.a to ,end a letter t" fttttt t" *Umit the following information as

i ioHr vide U.o. N". 
'3(l 

liroisrrsw@y+5dated 21.01.2015 (copv enclosed)'

I I i .r ,L :^ ^ ^^^^ ^f Dh*rcicql Fnnort/ Degmedll
lsorrhe committee also decided to check from the firm whether i lT.:1':i,:'"11'l',11*:,t:1.Ti,.",.
1粋
“

Hnは ■ヽa ttemd∬
需 1謂 [trム Tを

Jh°iect A耐励 yQ面 flCatel

l(PAC).In Case the supplyヽ agJ              )Autho●
sation,the irm may bel

lprovided the fo1lowing inform攣
lon:~6)EPCG Hcence number and date CD CIF vdue ofthe ncensel

l熱∬1古Iふlよ:T:鼻I消:l『littI:#客品li鳳∬牝泄鷺lrffWattl∬
割

|

lagainst the EPCG licence.The case stands deferred to 17.04.2015.                    1
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reply.The COmmltee also decided tO check from the irm whether it
case OF PhySical Export/1IS a

med Export. In case it is a Deemed export, firm should provide a copy 
"f 

p;"i;;;ffi;; 
iificate (PAC)' In case the supply is against invalidation lettei of an Epcd Authorisation, the firm 
1be provided the followins informatiin:- l.i't trpc(l tinp-^o h,,,-L^- ^^) )^r^,::\  rn;;# i,r"i"[io liffi?,flilil ]licennp r/iii\ \I/L^+L^- +L:^ r: ^ ^-- ,

EO agttnstぬ e EPCG Hcence.Thecaξ gdittξれκI島
▼

iЛ温 .ぢ高ま

¬   ぽ岬収m而  J88「
Q Πb Ю1/81Ю50/00424/AM15/IRL^ΠにЮ523/040Ю o273/ハttettvJwtvvaz+ttrtYtt)/ 

il(LA 
File:05/231040/00273/ANlls/ Lii.r.rouDate,0;10391350 -lD"f*- 

--l,2s.0s.2014 ioiii,,.oq.zots 
i: NC obseru"d thi ',. 

^.,m動 詞 iう。L薦 蒜 ∬ ギⅧ :酬 蠍 :ばTmmmttMSMBNCJ滞 .OTi蠍 よ虫 P614SME to expedite the repl
defelTed t0 17.04。2015。1嬢 高
~IIttJl:… Ur I Ilお

… "m o MSM欧¨ゃdte the叩

羊

ThecTF品

 |

ed Export. In

|｀
~… … VV‐ 4ψ― V・ 1ン

ド
A Ⅲ eЮ52ンo40/oo284/AMlシ

1璃 γ

α05Ю3Я 348 
策 鷲 下 蔦卜萩

「

■lri〔II I― If l~一――‐1______… __― _

」

―一――‐ 1____¨ _… …____ _        125.09.2014          1Date:17.04.2015
0 send a letter tO■ rlntOsubmilhe folttittIIお 温農ion墓 :きf↓ii昴

`3品

品
`hiξ

tr/2015‐ TSw/89 dated 18.02.2015 as under:_

施S Ott Kり ぉ

"rAm∝ T棚 橘 鶏 器 肥 .山

e∝mJ wdgtt ett Ko"

踏 鮮
濯F認説 :r血∝嶋 n atabular fOm b鵬

卿 面 ∝ご expOn

Icded tO check from the nrln whether hぉ
a case of PhyJcJ Expo〃 DeemediDeemed expOrt, orin shOuld provide a cOpy Of Pr(ゴ

eCIt‖

lll:tttrllelllil:|

ply is against invalidatiOn letter Of an EP(〕
G AuthO

hおma●。n卜 |)EPcG lた ence number and date cD CIF vJue Ofthe Hcensel
)e was issued under zero duty Or 3 per cent schem:(誕

)tl:lln111ょ

ょ1lFIili
be manufactured(宙

)How EPcG licence hOlder int
e.The case stands defelTed t0 17.04.2015.                               1

「 P硫
輸 F「

蝙 m_D蛭 辮 … 瀬ll*-No':5/r3l8r-ALc,/n*-@, mFc, -l- tu#_i
_%

■  ■lt'1'「 :11・‐∵|・ ||ド i・u    32
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No.17(39)/2014-IPHW dated 23.12.2014 has infomed that the case does not Pertain to

and comments. The case stands

them. NC
deferred toldecided to transfer the case to MSヽ 4E for cxarnination

117.04.2015。

.Case No。 :6/13/81-ALC2/2014   Party Name:
i                 COIN COM

CONSOLIDATED  IMcet No/Date:16/81
i          CONCOMPANYPⅢ VATE I性

rttr     li                 LIMITED

「           |障
-050/00422/AM15ノ

Party NameiCONSOLIDATE】
COIN COMPANY PRIVATE
LIMITED

Decision:NC deddcd to rati″ the nOrms ofabove AA

No.12/9/2015-TSW/91 dated 18.02.2015 as under:―

l. Quantity of import item at Sl. No'
inclusive of 13.7 %o wastage.

2. Quantity of import item at Sl' No'

inclusive of 14 o/o wastage.

3. Quantity of import item at Sl' No'
inclusive of 13.6 7o wastage'

as per written comments of DIPP vide

I may be allowed as aPPlied for 133020 Kgs

ALC2/2014

126.09.2014

91

2 may be allowed as aPPlied

3 may be allowed as aPPlied

for

for

20520 Kgs

51120 Kgs

|

RA may take suitable consequential action accordingly'

F'ly N翌
=堅
NFO↑ЁёH  MedN♂ Datel α8ト

lcase No。 :7/13/81‐ALC2/2014 1AI′´`′ヽノ′ヽAl′ 1

|

隣17J2ご

riNrulLし ユ     1lV馬'ι ■`
V′ν
“
●V・ ■V′ ―̂

)     1倍
r盤ザ

|

126.09.2014
rl

lDecision : NC noted th; defi"*y l;A;*" itt'"d t" th" lttt :i-9t::-'j':'r:'r:T] # i:
:",":iff,l; ;: ffi"r:ft#"r'#',iia r.o* them, NC decided to send a reminder to the firm to

" :"JJJoiJ[pil. ,n. .o**ittee also decided to check o"] t]:-t':T^Y*"L'i*I; :ffi":r*lH::l

|がCheme tⅣ,し uslom uuLy saVし u aniυ unし 、vノ …とこlLttc[.The case staⅨ is deferred to 17.04.2015.
L__理1■,型蛙,豊空rge me EO agdnst he EP

「
卜
3ド面 而 繭 繭 び      囲 需

m鈍 %5B窟
1鱒 ∝5

-一
― 一

‐       ~~~~~― ―i 

-=- 

'- *---- 
firm on1gl131lq. As no reply from the

lDecision : NC noted th; d"f*G*y l"tt.. *". itt*d t" the firm on 19'12'2014'
i - .red from them, NC decided to send a reminder to the firm to expedite reply' The

Fl藉質量鱗翼1
33



Committee atso offiea to-.h".k-f."; th. fir--*h"th.. it ir " "^;;f 
pfiili;"l Erp"rll ffi;;a

XP:T I .:: jl is a Deemed ..*poT, firm should provide a copy of project Authority certificate
PAC).In Case the supply is against invalidation letter Of an EPCG Authorisation,the nrm may be

rovided the f0110wing infOl11lation:―
(i)EPCG licence number and date(ii)cIF value of the licence

:::ヽ  ■ヽ,1^^ム 1__  ′1 ・   1・               .      _     ´

●   ~ 1

'Date:17.04.2015

::'::,^T:Ia^:?r,.-*^.0 that the case is under examinarion at MSME. NC arso observed that a DoLuutrr cxamlnatlon at MSME. NC also observed that a DO
:"J[:.:ff: ?li^o]i,':om 

DGFr has been sent to MSME to expedite the reprv. rhe case standdeferred t0 17.04.2015.

1.

iliffi::" 
in export irem & import item supported by manufacturing operations

ff1il:TJ:[i':f#"H,1['r.:ffi:"', or import item, supported by wastases

The committee also decided to check from the firm whether it is a case of physical Export/ Deemed

ffi:T'#."['j,'1.''",:,?-:",T:::i:i lr ""ii;;;;;; a copv orproject Authoritv cerrincateyお 錠Jttt ttv山島篇 It乱島Ъ諾き貰u淵憩謂 li:tr輝お籠
PAC).In case the suppli

rovided the f011。 wing inf0111lation卜
(i)EPCG licence number and date(ii)cIF value Of the license

iiり Whether this ltence wnミ :Q…Я…月△_7^_^ェス ^
,wnelner thls licence was issued under ZerO duty Or 3 per cent scheme(iV)Custom duty saved

Dunt(V)PrOducts tO be manufactured(宙
)How EPCG licence hOlder intends tO discharge the EO

instthe EP(〕 G licence.The case stands deferred t0 17.04.2015.

,sr 4ilu uilre (1t,, r,_lr value oI tne llc€hc€:(iii) whether this licence was issued under Zero duty or 3 per cent Scheme (iv) custom duty saved ramount (v) Products to be manufactured (vi) uow pFcG licence holder intends to discharge the Eo:against the EPCG licence. The case stands deferred to 17.04.2015. 
!v srrvrrsrbw rrrv L\-/

2.

|

1盟了
諄
1鵬
d

:       p■Ю2m4 
語3yttI慮需織得|滉 面SbL NC“ d“丁お

“

d ttettI高 満 温 稿 話 蕊 蒜DIPP vide U.o.No.12/09/2015-TSw/95 dated 18/02/2015 as under‐
                          1

case No. : I 4/ iitst+.l,"arl;in a 
**
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IHQ File:01/81/050/00430/AM15/

「

,A File:05/23/040/00286/AM15/

Decision:NC decidcd

No.12/9/2015-TSW/96

1.

to ratify the norlns of above AA as per written

dated 18/2/2015 as under:―

2.

Quantity of import item at Sl. No' I may

inclusive of 13.7 o/o wastage.

Quantity of import item at Sl. No. 2 may

inclusive of 13.6 7o wastage

RA may take suitable consequential action accordinglY

lStatus:
lDeferr,

I

tatus:
Deferred

Ⅲ
面 雨 面 而 面 薄 繭 薦 7~「雨 薦1画面 蔽 祗 而 面 夕

階 だりRTC051“
%541

Decision : NC decided to send a letter to firm to submit the following informa-tion as per
,m6rrr/n\/.A1 A^+^A 1I lrrO.l /.(annv enclosed)-

written comments of

IDHI Vide U.0.No.3(166)/2014/TSW(B)/247 dated ll.12.2014(copy enc10sed).

,sz The committee also decided to check from the firm whether it is a case of Physical Exporil Deemed

, Export. In case it is a Deemed export, firm should provide "i-":I "^1.::'-:"":-,:ti::T,:t*:TT:.trxport. lll ui1}tr rL r.

(PAC). In case the supply is against invalidation letter of an EPCG Authorisation' the firm may be

provided the following-inforrn*ion:- (i) EPCG licence number and date (ii) clF value of the license

(iii) whether this licence was issued under Zero duty or 3 per cent Scheme (iv) custom duty saved

lamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the Eo

lagainsttheEP(〕

G licence.The case Stands defelTed to 17.04.2015.                               |

|

性話

`L通

~lhe bH。

宙 nこ lIおm面 m― o)EPCG H
´.  ..          :____^■  ・・―■^..7△ rハ',,1",i$1i,ffii";fil:f,J:tHi:'',.;:; H,.:r?if-1*{::1 i*:;*,f,:i1T:$?;:'lJ.il"l#iffi"3

器な二l器Ъおllよζ曹ご温1品:LえJひア
H:w EICG Hbence ho‖ cr m“nds Ю

_         ■ l r __」 `^1■ ∩Иつ∩1く

discharge the EO

|

comments of DIPP vide

be anOwed as applied for i.e. 63043.2

be a1lowed as applied for i.e. 27007.2

諄‖
詢面
|二

繭 J File :051231040/00300/AM I 5/

Name:SHARDA MOTOR No/Date:16/81-

LTD 14

.2015

16.10.2014 17.04.2015

Decision : Nb noied that deficiency reiter was issued ro the firm on t4.i.zotq. es no ieply from the
,--:-^)^- +^ +t^o firm tn evnedife renlv. The



Case No.:37/13/81‐ ALC2/2014

100

Mcet No/Date:16/81‐

ドQ 
Πb劇おΨ5∽04"/AMⅣ RLA File:08/24/040/00285/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments Of DIPP vide
。12/9/2015-TSw/99 dated 18/02/2015 as under:―

7. Quantity of import item at may be allowed as G36 MT as
product.

1.06 Kgs./Kg. content in the export

may take suitable cOnsequential actiOn accOrdingly

Foh籠
b″Jルおレあ

`j2/AMb lRLA面
蒟 わ ″面レ00239/AMIζア

DecisiOn:NC Observed that the case is under examinatiOA

stand deferred tO 17.04.2015。

ALC2/2014
13.01.2015

Lic.No/Date:0810133658

21.10.2014

Pa■yNamaLM WIN5PowER
BLADES(INDlA)PvT.LTD

Case No.:lo/16/81‐ ALC2/2014

Decision : NC ous"rvea tffirre;ilffirde. fimi,",ffi;;ffiiri,i,f..t
case stand deferred to 17.04.2015. frOm 13.6112615:↑hさ

Sl No. L & 2 may be allowed as
1.03 Kgs./Kg. content in the export

PVT.LTD.,

iぶ量撃お 、11ゝ総 、1112TfOfab° Ve AAム sおさ:喜iti3A 86ふふさhiζ 615111宙 ときiI_ハ12/9/2015-Tsw/102 dated 18/02/2015 as under:― vide u.o.

Taking clue from SION C_1579, quantities of import items atapplied for i.e. 47277 Kgs. & 3B5e2 Kgs respectively asitem.

maytakesuhattecOnseTe聖
J ac■
On accOrdingy

「
PCttИ“
卜AL( Party Name:VIKARSH

｀AMPINGS INDIA PvT.LTD.

~¬

■∬懸譜解∬朧
Hu

嘲 醐
薔

Case No.:1/13/81‐ALC2/2014

Meet No/Date:16/81-

36

Name:BHARAT HEAVY

No.:7/16/81‐ ALC2/2014

LIM ITED

1110028105

Name:JLC ELECTROMET No/Date:16/8ト

Fib:o1/81/050/Oo4iラ広Mlふ′



「

IRLAnに
3ν83Ю4γOm m/AMly購

罷 需

C3H0065047HQ RL Ю1/8ν050/00526/AM15/IRLAnに 31/83Ю4γOm 81ん

1ilffi; ; DHi'ia; u.o. N". 3(10y2015/TSW(By42 dated 21.01.2015 has provided comments.

lHo*.r.r, the Committee noted that firm is importing CRGO electrical Steel in coils. NC decided to

,check from firm whether the import item CRGO Electrical Steel in coils is in primary form or

isecondary form.

百 6iう 615

|   ISeC°

ndary form.

The casc stand deferred to 17.04.2015.

tlllI lrn" case stand deferred to 17.04'2015.

上 _… ■ _______一 一 一 一
~―

一 一 …
… … 一 一

~~一
一 一 一

~~

FF}驀撤総 翼

151撤爆聯搬岬1縦網質彎難穐ギ織鱗l
i 卜eCOndttyね m.

: Ⅲ

hecぉ e stand deキ

T三 1911_注 墜 _i___… … …
_一 ―

一

一

一 ―
一 一 一

一

一

一

一

一

一

豊型理型些型里型型L___

ν 叶

一

SAHU

―一一一一

―
―
 
―

~~―――一――                    ~~~~一――――
‐
π
=  
、. ⌒ _^_ ■′′。1        1■、^r^__^月lC; N*zl6l8 r-LLCuzlM - lffiy N,..:VIKARSH M"l-\"P:te: 16181- lDeferred
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liieupmcs INDIA PVr' LrD' llrt9zr19r1 1I i ll3.ol.2ol5 I 

-
|      :   画面

管∬器
αttЮ
T“
8師

04劉 5肝AⅢ∝鋭田“
υ∝
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1熙郎1静き郡1電雖繹響義難W器鮒l
lsccondary form.

case No.:5/16/81‐ALC2/2014

37

Name:ROLLWELL FORGE No/Date:16/81-

LヽTD.
5



Decision : NC noted that hard copy of the application of the firm has not yet been received from the
RA office. NC decided to send a reminder to RA to send two hard copies trtn. application at the

「
晦‰/81‐ALC2響4[饗

萱Iw札 1珊r… 孵d

鰊 掏 器 柵 辮 騨竃癬 鳳

iest. The case stand deferred to 17.04.2015.

18'02'2015' The committee decided to check from the firm whether it is a case of physical Export/

:::1:t|)l:1.,,?_.:'.- 11 
is a D,eemed 

:*po1, 
firm shoutd provide a copy of project Authority
ddttOn L■よ:i肝品誌1鳳:i高誌f‖:1ぶ

Certincate(PAC).In case the supply is against in、

may be pro宙 ded the fO110wing infOrmatiOn:_(i)EPCG licence number and date(ii)cIF value Ofthe
l:ハ 0綺 ^0/:::ヽ ■■′L^21__ ′1・  1・          .

――――一……‐――̂ ― ,・い Чuしし 、■1ノ し■■ V● luじ Ul LIlじlicence(iii)Whether this licence was issued under Zero duty Or 3 per cent scherne(iV)Custom duty

saved amount(v)PrOducts tO be manufactured(宙
)How EPCG licence hOlder intends tO discharge

the E0 2gninstfhρ
「
pr∩ l:ハ△“̂ ^TL^^^__ュ ー 1 1 ハ  ・  _́_the EO againstthe EPC(3 1icence.The case stands deferred t0 17.04.2015.

108

」

ICaseNo.:8/16/81‐

ALC2/2014

HQ Filc:o1/81/o50/Oo5

Decision : NC observed that the case htt beenお薦I誦 to DIPP On 18.02.20151 十五

``五

ζ8ζi五五ど17.04.2015.

辺/
マ::′′PRADγ U薔 Aヽ SAン:U
11,■ :、 F:■1■ afヽ■′寺
■i l,●ごcl)o、′〕:〕 :|"ent()tF,cer

Ⅲitlぶ器∬常訥研.島d.

驚翻 翻‖ir“
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File :03/951040/0080S/AM I 5/



Ofnine Agenda M.No.16/81 dated 13.01.2015

Sl.No.171

Casc No AR-81 M/s Vijai Electricals Ltd.

Meeting No. 16/8 I F No O1/81/050/00446/Aヽ 409/DES‐ lI

Dated:- 1301 2015 Rcquest for amendment in ad― hoc noHns in rcspcct ol AdVancc LiCCnCe No

0910035596 datcd 08 10 2008

RLA「 N009/24/040/00273/AM09

j22014 and final

reminder dated 19.12.2014. Since no..ply *u. received form firm despite repeated reminders' the committee

dccidcd tO racct the case With dircction to■ rm to pay cuStOm duty&applicable intercst fOr EODC

Si.No.172

M/s Dynatech FumaceS PVt Ltd

F No O1/81/050/00192/AM10/DES― II

casc NO AR-98

Meeting No. l618 I

Datcd:- 1301 2015 Requcst fOr amcndmcntin ad―
hOC norms in respccl o1/ヽ ●V alし 0し 1

0310526069 dated 26 06 2009

RLA R Nα 田 卿 餌υ剛 ■ハ MЮ

2014 sceはng mおHn江10n aS per

ffiil:i,::",L'J:'*l!,iiiv;r.e/rsw(B) dated 24.06.2014 rorowed bv reminders through e-mail dated
t^l^'r .)l1O1{ hasol り Hi V10C υ υ  NU 」 1ヽリツフ′`VO´

′'‐・ 、~′ ~~~~~ ~

01 12 2014 and 03 12 2014 NC noted that the fl口
n vide lctter No ALD/955/952/DGFT datcd 2 1 2015 has

_^^^      ,  `́1__ __L:^^● ^..●●^■、ゥo■ 1^l■  Since

fumヽhed informatiOn against AA No 0310524162 datcd 15 06 2009 instcad ofthe sutteCt authorizalon Since_  _^^^●   ́ '  ｀
'ハ
 J__:」 ^J `^ _71.|‐ ^+'卜0′ ●oρ

the inn did not fumish the requヽ ite infOmatiOn to D71L dated 21 08 2014,the NC decided to raectthe case

with dircction to flrm to pay custom duty&applicable interest fOr EODC

comments

SL No.173

N4/s Bhan Shipyard Ltd               l

RNα ttИ α ら夕AM Ⅳ D郎J
casc No C-12

-Meeting 
No. l6181

Datcd:-13012015
И md柿 J

^    ^   ●   `_ _^_^^`^月 ‐‐“ :hAρrO the oommitteeDecislon:Nし nOICO tilat lillll‖ 03 1lυ●■‐P…
‐― ‐~~~

Sincc no rcplyヽvas receiVed foll‖ flrm despitc rcpcatcd remindcrs,the COmmitteercmindcr datcd 19 12 2014

deddcd tO ttCCtthc case wlh dirccion to im to pり
CuStOm du"&applに able htercst fOr EODC
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Case No. C-4 M/s Sakshi Impex. Ludhiana.

Meeting No.16/81 Fo NO.o1/81/162/706/AM13/PRC/DES…
II

Dated:-13.01.2015 Request for fixation of SION of 100% EOU unit.

Sl.No。 174

DecisiOn:NC observed

17.04.2015。

SI.No. 175

that the case is under examination at MSME&C&Pc.The case stand deferred to

Case No.AR 04 M/s Kalpana Irrternational

E Nl^ A1 lotl<Ataott^1,.Meeting No. l6181 01/JU/年 64/AlVll U/Jり LS-11

p CDated:-13.01.2015
・ し`Чいし。し lυ l こ111じ ilumcllI In i∪ nOrms
0610016468 dated 28.10.2009.

in respect of Advance authorization N.,

pr r
.lNυ .VO/∠4/牛U/Z//AⅣllU/

Decision: RA Kanpur宙 de letter NQ 06/24/40/27/AM lo dated 16■
22014 has infOrmcd as undcr:

"The firm had imported un-furbished/unfinished Round Iron chanderier, Gothic Rectangular chandelierand Single Sconce and exported these very items after finishing and re-furbishing. The buyer hadsupplied these items free of cost in accordance with provisions of para 4.6of HBp, vol. I. The importand export of these items was effected on Net to Net basis and as unfinished/un-furbished items wereconverted into finished items the description of imported and subsequent export items was same.,,
NC decided to examine the case on file.

Sl. No. 176

Case No. AR27

n respect Of Advance authOrizatiOn NO.

RIノAF.No.o3/95/040/238/AM13/~~~~~~~~―

Meeting No. I6181

Dated:- 13.012015

Decision: NC deりCCIS10n:Ntブ decidedtOratifythenOrmsPll:?Ve AA as per writtcn cOrninents OfMOs vidc u。
こデNo.02(8)/2014-Tw_vOl.Ⅱ

 dated 9/1/2015 as under:―

/o wastage rnay be aHOwed against the expOrt:

40      ご
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SI.No. Item of export Ouantity Item of lmport Ouantitv

1 Cold rolled stainless steel

coils/strips of width 60

MM to 60.5 mm of
Thickness 0.19 MM of
Grade 304L

61581.00Kg Cold rolled stainless steel

coils of thickness more than

0.19 mm of width 100-1500

mm of Grade 304L

63428.43

Kg

RA may take suitable consequential action accordingly.

Sl.No.177

omments of MoS

02(S)12014-TW-Vol.lI dated I 8102120.15 as under:-r 
, -,- :-^a+L^ ^-nnrr.Vん Vヽノ′～V・ ・ Ⅲ …  ‐~~――

The t)Ho、 villg quantity ofimport inclusive rnay bc a110ヽ
Ved against the cxpOrt:

RA may take suitable consequential action accordingly'

Sl. No. 178

No.

M/s Phocnix Foils(P)Ltd.

F.No.01/81/50/209/AM14/DES― H

170■ 1ハ綺 N^

Case No.AR 04

Meeting No. l6181

Dated:¨ 13.01.2015 Request for amendment in 10 norrns in respecI OI AuVallじ
じ
`u●
Iυ lし0し lυ■1 ■`υ・

0310734470 dated i5,05.2013.

RLA R NQ∞閲 餌υ
“

ツAM W

ltem of ImItem of exPort
300507 KgC"ld;lled.Ainless steel

coils of thickness more than

0.20 mm of width 300-1600

mm of Grade 3 I 6/3 l6L

aold-t"ll"d stainless steel

coils/strips Of vヽidth  60

MM t0 240 mm of
Thickncss O.10 mm t0 0.20

mm of Grade 316/316L

ns lndia Pvt' Ltd'
casc No.AR 29

/AM15/DES-11Meeting No. l6181

Ammrisatim NQ

o910059982 dated 02.05.2014.
Datedi-13.01.2015

RLA FoNo.09/24/040/59/AM15/

ず     1:“・



Decision: NC decided to ratify the norms of above AA as per written comments of DIpp vide U.O. No.
|2/912015-TSW29-A/R dated t8l2l20l 5 as under:-

Keeping in view the nature of import items and manufacturing activities involved thereon quantities
of import items at Sl. No. 3(65 PoS Nanonics Connector Kits) & Sl. No. 4 (Contacts) may be
allowed as255 Nos. & 16575 Nos. respectively inclusive of 2%owastage.

RA may take suitable consequential action accordingly.

Sl. No. I79

Case No.AR 52 M/s. Mileen Errgineers

E NI^ n1lo1t.At^A^t 
^Meeting No. l6181 01/DU/∠ソ∠/AIVli 4/1り LS-11

DDated:_13.01.2015
1｀しЧ uCSι :υ: :d llT:CaI:on oT ao_noc NorrnS in respect Of Advance Authorisation

No.0310745599 dated 16.082013.

り/UttU/jソ //A IVli 4/

Decision:Decision:NC decided tO

3(75)/2013-TSw(B)/72

l. Description of export product may be modified as porcelain Bushing Metalpart assembly fortransfOrmer.

2.Importiems at SI.No.1&2 may be a110wed@

RA rnay take suitable cOnsequential actiOn accOrdingly.

SI.No.180

l.02kg/kgcontent in the export product.

じ場81:地蓄:寛)rf射:?指ら場T∬甜:∬lAasperw」 ten cOmme■sOf ⅢPP宙de

ratify the nOrms Ofa,ove AA as per written cOmments Of DHI宙
de u.o.No.

dated 5/2/2015 as under:―

U.0。 No.

Advance Authorisation may be ratified as under on repeat basis:

1.  Fo‖ Owing may be suffixed with the descriptiOn of expont product:
″ OD 13mm&less′fr/
,,iEH .rrtrp{t{oiur'/rNA SAHU 42

I i*:t ';,?rgrq flq4rg sTiM
Fom:.rtrn Trade BevoloFment Omcar

ii*rr errctc qEtBiEmrq . ,,,
Dirdrctorrto Genotal of Fcrelgn Traaie
rrrtOrrivr iB.fFI/ Doott. ot Comm.?r

xrE'S'LffioI*.Bd[u

Case No.AR 53

0810122253 dated 27.06.2013.

RLA F.No.o8/24/040/1o9/AM14/~

cided tO raJA71hP n商 .。 nfn■ _A′

. _rn respect of Advance Authorisation No.

Meeting No. t OZgl

Dated:- 13.01.2015

Decision: NC de

.1ヽυ.υ D/



OD 32 mm & less,

OD 40 mm & less"

Description and quantity of import item at Sl. No. 1 may be modified as under:

"Relevant seamless stainless steel Tubes/Pipes (Hot Finished) Grade TP 3161

3.

Size OD 13.72 mm & above ,

Size OD 33.4 mm & above ,

Size OD 42 mm & above "

Quantities of import item at Sl. No. 1

clue from SION C-831:

may be allowed as under as claimed by the firm after taking

+. uantities of import items from Sl' No' 2

value of exports after taking clue from SION

RA may take suitable consequential action accordingly'

Sl. No. 181

he norms of above AA

121 g 1201 5 -TSW/54-A/R dated I I 1212015 as under:-

Advance Authorisation may be ratified as under on repeat basis :

to 7 Put together

c-831.

as per written comment

may be allowed upto 2 of FOB

No.

Export item Quantity lmport item Quantity

Stainless Steel Seamless

Tubes/ Pipes (Cold Finished)

Grade TP 3161

OD 13 mm & less

]. MT Relevant Seamless Stainless

Steel Tubes/ PiPes (Hot Finished)

Grade TP 3161

OD 73.72 mm & above

1.14いИT

Stainless Steel Seamless

Tubes/ Pipes (Cold Finished)

Grade TP 3161

OD 32 mm & less

1. MT Relevant Seamless Stainless

Steel Tubes/ PiPes (Hot Finished)

Grade TP 3161

OD 33.40 mm & above

1.18 MT

Stainless Steel Seamless

Tubes/ PiPes (Cold Finished)

Grade TP 316L

OD 40 mm & less

1MT Relevant Seamless Stainless

Steel Tubes/ PiPes (Hot Finished)

Grade TP 3L6L

OD 42 mm & above

1.■8Mi

0/。

ilu*ti*n.torttriesLimited

F.t.lo.ot. No. ottg tt5ol168/AMl4/DES-ll

Δ rfhnri atinn No

Case NO.AR 54

MeetingNo. l6181

Dated:-13.01.2015 Request for amendment of Norms ln respest ur 
^Llvarrue 

nqr'; - 
|

0810122254 dated 27.06.2013 
I

RLA F. N""0S l24l}40ll08lAMl4l
. r : : : -;;:: ::*-^-i" ^cniEp ri.l" ii-5
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1. Fo‖owing may be sumxed with the description of export prOduct:
″ OD 13mm&less′

OD32 mm&less′

OD40 mm&less″

DescriptiOn and quantity OfimpOrt itern at si.No.l may be modined as under:
″
Relevant seamless stainless Steel Tubes/Pipes(HOt Finished)     Grade ttP 304L

SiZe OD 13.72 mm&abOve′

Size OD 33.4mm&above′

SiZe OD 42 mm&abOve″

:‖:ll:Ii〔ll:‖
「
ll:LI:m at sl.No.l may bea‖

Owed as under as cla:med by the firnl after taking

Export item Quantity lmportitem Quantity
Stainless   steel   seanlless

丁ubes/ Pipes(cOid Finished)
Grade ttP 304L

OD13 mm&less

l MT Relevant  seamless  stainless

Steel丁 ubes/Pipes(HOt Finished)

Grade   ttP 304L

OD 13.72 mm&abOve

1.14M丁

bla:niess   steei   seamless

丁ubes/ Pipes(cOld Finished)

Grade ttP 304L

OD32 mm&less

lM丁 Relevant  seamlessヽ
Steel丁 ubes/Pipes(HOt Finished)

Grade ttP 304L

OD 33.40 mm&above

1.18 MT

stamたss sted売
Tubes/ Pipes(cOld Finished)

Grade TP 304L

OD40 mm&less

lM丁 Re:evant  seamless  stainless

Steel ttubes/Pipes(Hot Finished)

Grade TP 304L

OD42 mm&above

1.18M丁

Quantities Of import items from Sl. Nol

2.

3.

4.

value of exports after taking clue from SION

RA may take suitable consequential action accordingly.

Sl. No. 182

to 7 put together

C-831.

may be allowed upto 2 % of FOB

1at the case iq under examinatio, 
"t 

DIpp

W-l
,..r=r- 4 v{rF.rP6:6vur"rra glxu 44'if+tt 

";-rryrt ftr'i(l €trJ+TqI- -

Case No. AR 55 M/s Anttt Fム steners Pvt.Limtted

F.NO.o1/81/50/159/AM12/DES―
II

Request fOr amendment Of Norms

0710o79421 dated 27.05.2011.

RI′AF.NO.o7/24/040/50/AM12/

that the case is iinder ρ、′。̈ :hn+:^._

in respect Of Advance Authottsalo「
No.

Meeting NoJ 6/81

Dated:- I3.01.201

Decision: NC observer
The case stand defer*d to l?J420lt



Case No.AR 56 M/s. Voith Hydro Pvt. Limited

Meeting No. l6181 F.No.01/81/50/427/AM13/DES― II

Dated:‐ 13.01.2015 Request for amendment of Norrns in respect of Advance Authorisation No.

0510340125 dated 05.12.2012

RLA F.No.05/24/040/334/AM13/

Si.No. 183

Decision: NC observed

deferred to I 7.04.201 5.

Date:1 8.02.2015
Place:New Delhi

SI.No. 184

M/s.Puni Lloyd Limited

F.No.01/81/50/449/AM13/DES― II

Case No. AR

Meeting No. l6181

Datcd:-13.01.2015 Request for amendment of Norms

0310718100 dated 24.12.2012

RLA FoNo.03/95/040/712/AM13/

in respect oT AOVanCe AulnO「 :5aLiυ H

讐~丁了~=τ=T~~デ丁五=¬
置可
=TTTπ=====薫

話萬
=T石
訴耶=再百五蒸冨冨Ind deferred to 17.04.2015.Decision:NC observed that the case is under exanlination at E)IPP.The case stι

that the case is under examination at DHI with effect from可 .1.2015.The case stand

(PradYumna Sahu)

Foreign Trade DeveloPment Officer

45
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F.No.46011/84/2009-PC― II

Govemment oflndia
4ヽinistry of Chemicals dし Fcrtilizers

Dcpartmcnt of Chemicalsそ %Pctrochemicals
*****

跡
蹴器渕瑞二Ⅷ

OFFICE MEⅣ 10RANDUⅣ I

Subject:   Advancc Authorization Application from M/s.Laxmi Electronics Moulds and

Prccision Enggo Pvt. Ltd. fbr the import of raw matcrial against thc cxport of

Plastic Nloulded Components(Anterllla Frame/Lid)。 (Advance Authorization

No.0710087464 dated 03.04.2012).
*****

The undersigned is dirccted to refer to DGFT U.〇 .No.01/81/50/261/ANI11 5/DES-2/97

dated 29.10.2014 on the suЦ ect mentioncd above.The proposal ofthc f1111l has been examined in

this offlce.The Departrncnt of Chcmicals&Petrochcmicals rccommends the prescnt Advance

Authorization Application on thc following basis:―

Item to be Exported Quantity
Plastic Moulded Components

(Antenna Frame / Lid)
l kg

This issues with the approval of competent authority.

ル4μ
°

(Dharam Vir)
Section Officer

Tele:- 23382515

Shri.Hardan]Das,
FTDO,○ /o,DGFT,(DES― II)
Udyog Bhawan,
New Delhi-110011

レマ

Raw-material recommended for Import Quantity
Reievant Polycarbonate Resin

(Cycoloy C 1200 HF, Black 76701)

1.05 kg/kg content in

the export product



「

Departlllent of lndustrial Policy`髭 PromotiOn

う
Ｄ

4.

Norms Committec II
DIPP No.12/221/2014-TSヽ V/06 dated  15/10/2014

)、
/1澤
砥

読

(rsw)

NC l\Ieeting dated 1210812014 - Case No. 12l.10/81 ( M/s Ratnamani Metals & Tubes
Limited ) (Advance Authorization No. 0810115143 dated 14.09.2012)

Advance Authorization may be ratified as under :

1. Net Weight of export itern may be modified as 1066.65 MT
containing 1024.6 MT of Carbon Steel.

2. words " of relevant grade and thickness 7.1 mrn" may be suffixed
with the description of Import item at S1. No. 1 and its quanlity
rnay be allowed as 1075.83 MT as 1.05 Kgs./Kg. content in the
expofi product.

Quantity of import item at S1. No. 2 may be allowed as
2246.2 Kgs. taking clue from SION C-1289.

Quantities of iniport items at Sl. No. 3 & 4 may be allowed as
applied for i.e. 4586.71Kgs. & 40185.64 Kgs respectively taking
clue from SION C-1289 .

5. Quantities of import items at S1. No. 5 &. 6 may be allou,ed as
applied for being less than 0.04 % of FOB value of exporls.

Nonns comlittee mav take a vierv

(S. K. Jain)
Development Officer

しg
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″

Shastri BhaWall,New Delhi‐ 110001

Dated,the 2アル August,2014

´
F.No.46011/22/2013-PC― II

Government oflndia

Dep鐵ご凛潔繁l凛驚:総cds
*****

Subject: Advance Authorization Application frorl M/s. plast Tecrr Engi,eering for the

importofrawnraterialagainsttlreexportofEartlrPin-Partofcirarger.
(Adr,anceAutlrorizationNo.0410142867dated28.01.2013)'

**8**

TheundersignedisdirectedtorefertoDGFTU.o.No.0l/8i/050/0004/AM14/DES-IV19
dated oz.04.2or4on trre subject mentioned above. The proposal of the fimr rras been examined in

this office. The Department of Chemicals & petrochemicars recommends the present Advance

eutt rirution Application on the following basis:-

ヾoo 901510 1.05 Kg / kg cOntent ln

(30%Glass Fibre reinお
rced Nylon-66 Resin) the export Product

This issues rvith the approval of competent authority'

/

IIII]i専軍子
苦千手こ:タ

Section Officer
Tele:- 23382575

Shri.Haradhan Das,
FTDO,○ /0,DGFT,(DES― II)

Udyog Bhawa11.

Ne、v]Delhi-110001

Item to be ErPorted

E*tf, Pi" - Part of charger

(Made OfNylon-66 Resln)

面 _material recommeldelf° r lmpOrt

ウ9

OFFICE MEMORANDUM
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Office of the development Conrmissioner

Micro small & medium EnterPnses

MECITAMCAL DwISION 
30(141)/2014-ME

い1■
°

Subject:Adv.Autlrorizatiotloflnputoutputllormsunderpara4.Tagair.rstadvance
authorization no osroj+'ait .iu,.a^18.03.1;; ;.tp"" of Iwi DAAC International Pvt'

Ltd.

Tlre rrorrrrs may be fixed as follorvs:- e.r. 1* .rr
r Irnport ma1' be allorved as applied inclusive of wastag6' /" SV\

TlrisissueswitlrtlieapprovalofDirector(Ir4E)fortakingviewbyNC.

%計″
K.S SOdhi

AD‐(blE)

是):1キ[1〕[1ヽ景晏:ギ;号子:午:鷺デ:}:き〉場iず曽もl音:寺ぜ電競:慧
±号ち.09.2014

男

tし
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2 &.3 may be allowed as i.05 kgs'/l(g'

may be allowed as 1.05 Sq. Mtrs'/ Sq' mtr'

may be allowed as 1.02 Mtrs'/ mtr' content

Department of Industrial Policy & Promotion
(TS\Y)

NC Meeting dated l2t08tr0l4 - Case No. 1215/81 (M/S G. K. Enterprises Pvt'

Limitedf (Advance Authorization No. 0510352246 dated 25.04.2013)

Advance Authorisation may be ratified as under:

1. words " containing 4600 Kgs. of copper wire, 1500 Kgs. Fluoropolymers

ECTFE/ETFE, 6006 Kgs. of Xfpp compound, 50000 Sq. Mtrs' of Fibreglass

mesh & 600000 meters of Self Adhsive tape" may be suffixed with the

descriPtion of exPort item'

2. Net rveight of export items maybe specified as 30 MT'

3. Quantity of import item at S1. No. I may be allorved as 1.01 kgs'/Kg' conlent

in the exPort items.

4. Quantities of irlport items at Sl. No'

content in the exPort items.

5. Quantity of import item at S1' No' 4

content in the exPort items.

6. Quaritity of import item at S1. No' 5

in the exPort items.

Norms conrmittee maY take a view

ル
ン
百 J,、

(S.Ko Jain)

Development OfflCer

Norms COmmittee Ⅱ

DIPP No.12/221/2014-TSW/19 dated   15/10/2014

卜 いヽ
0

一  剣 ―
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DepartIIlent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 13/01/2015… Case No.17/10/81(M/s Essar Ferro A1loys Company)

(Advance Authorization No.0510353099 dated 03.05。
2013)

Advance authorization may be ratified as under:

1. Size of cables , their quantities and net export weight may be specified as under:

Size otv.in Kms.

Net Export

Weiqht(Kgs.)

4CX 2.5 mm2 1.6 914

4CX 10mm2 2.4 2364

4CX 16mm2 2.0 2432

4CX 25 mm2 6.0 8937

4CX 35mm2 2.0 3919

4CX 50 mm2 3.0 8337

4 C X 70rnm2 6.5 22909

4CX 95 mm2 5.0 22616

4CX 120 mm2 2.0 12110

4 CX 150 mm2 2.5 17652

TOTAL 33 102190

2. Quantity of import item at sl. No I viz. copper Ingots/copper wire Rod may

aliowed as 52117 Kgs. taking clue from Engineering Table 5.

3. Quantity of import item at st. No z viz. PVC Compound may be allowed

1.05 Kgs./Kg. content in the export products'

4. euanti-ty of import item at Sl. No 3 viz. Galvanised Steel Wire may be allowed

1.02 Kgs./Kg. content in the export products'

Norms committee maY take a view

bc

Norms Committee Ⅱ

DIPP No.12/9/2015‐ TSW/15 datcd 18/02/2015

h^d,ry{#'

/″ 丁でЧ l、ィ
(S.K.Jain)

Development Officer



# b,/r{''*P
Departlllent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 13/01/2015-Case No.10/10/81(M/s・ Techno Track Engineers)(Advance

Authorization No.3110059114 dated 27.06.2013)

Advance Authorization may be ratifled as llnder:

1. Net weight of cxport products at Sl.No.1 &5 2 may be spccifled as 37.549 NIIT`%

16.702 Ⅳl「F respectively.

2.Quantity Of import item may be a1lowed as 561.16 Mtrs。 (75。738 MT aftcr taking

20%recovery from scrap)inclusive of2%wastage.

Norlns comllnittce may takc a view

ノ
綿 l)r

(S.Ko Jain)
Development Offlcer

Norms Committee Ⅱ

DIPP No.12/9/2015‐ TSW/17 datcd 18/02/2015

メθ
|ち
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

SubieCt : ApplicatiOn

0710096994

Rcfcrence: DG「  ID
05.122014.

Of M/s ABB Ltd.fOr ratiflcatiOn of nOrm Of AA No

dated 23.072013

Note  No 01/81/50/273/AM 15/DES― I1/175  dated

Reference above, the apprication and subsequent repry submitted by the
hrm vide their letter dated 26. 1r.20r4 has been examined and based on
information made available therein the proposal is recommended as under:

′
｀
為

日 DO,DES II,DGr ご幻
(Galral Singh)

Sr Development offlcer

dated 30 01.2015DHIUO No 3(130)/ABB/TRASF/2014-TSW(B)/

力
'ド

)|

″

同

Export Product Net
¬t/unit
of EP

Import Items Quantity
recommended/unit of Ep

5OO MVA I.Ph.
Auto
Transformer
with On Load
Tap Changer

30010o
kg

1. CRGO Transformer
Laminations.

5. Copper Winding Wire.

6. Copper Wire Rod

4.-59. Components

103793 kg. with nil wastage
considering laminations as
components.

11200 kg. \Mith 1% wastage.

2O24a kg. v/ith 1% wastage.

Net to net basis as per
condition of GN 4 for
engineerins oroducts I

This issue with the approval of JS(RKS).

噺

一

“

´



⌒ 瀞
Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

SutteCt : Application of M/s Alstorn lndia Ltd.for ratiflcation of norrns of AA

No.0310745498 dated 16.08.2013.

Reference:DG「 FID Note No.01/81/50/280/AM14/DES― I1/63 dated
03.06.2014.

Reference above,the application and subsequent reply subn■ itted by the
fl..1l vide their letter dated 24.05.2014 has been exanlined and based on

info■ 1■■ation made available therein, the proposal is recorninended as per

following modiication:

β∴論・
円 DOJ DES―II,DG日。
DHI UO No.3(80)/2013/TSW(B)/

Sr.Development Offlcer

dated 08.07.2014.

Export
Product

Net
Wt。 /Set Of
EP

Import items Quantity recommended /set of
EP

Stator core
laminations
for 417 MW
Hydro
generator

283109
kg.

i. Electrical Steel
Coil (Varnished).

ii. Electrical steel
coil (Unvarnished)

iii. I duct spacer.
iv. Thinner SPEZS

219130 kg.with 10%wastage.

2993 kgo with 100/O wastage.

:3:lp恣、身lぶ∬糧習
。
ノ

This issue with tJ:e approval of AS(S).

`″

ツη
パ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3t0l/2015 - Case No.72ll5t81 (M/s. Polycab Wires Pvt. Limited)
(Advance Authorization No. 03f0746331 dated 22-08.2013)

Advance Authorisation may be ratified as under:

l. Net Weight of cables at export item Sl. No. 1 to 9 may be specified as 1.47 MT,
0.245 Mt, t:.:g MT,5.1ll MT,2.608 .l.rtT,4.71 MT,6.001 }l{T,7.214 MT &
3.639 MT respectively

2.S Sl.No ified as under:izes ofcables at ex ts at Sl.No. l toり may be specl

Export
item No.

Sizes of cables

l 1 4 Core x 1.5 Sq. mm

2 3 Core x 2.5 Sq. mm

2 Core x 6 Sq. mm

4 2 Core x 35 Sq. mm

2 l 2 Core x 6 Sq. mm

1 2 Core x 4 Sq. mm
2 4 Core x 2.5 Sq. mm

4 Core x 4 Sq. mm

4 l0 Core x 2.5 Sq. mm

l4 Core x 2.5 Sq. mm

6 19 Core x 2.5 Sq. mm

7 3 Core x 2.5 Sq. mm

4 0 Pair x 0.75 Sq. mm

10 Pairx 0 75 Sq mm

6 0 Pair x 1.5 Sq. mm

7 0 Pair x 1.5 Sq. mm

0 Pair x 0.75 Sq. mm

9 0 Pair x L5 Sq. mm
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3. Quantity of import item at S.No.1 i.e. Copper Wire Rod may be allowed as under:

(i) For export products at Sl. No. l(1)& 3(a) to 3(7) as per Engineering Table' 4'

(ii) For export products at Sl. No. 1(2) to 1(4), 2(l) & 3(1) to 3(3) as per

Engineering Table. 5.

(iii)Foiexportlroducts at Sl. No.4 to 9 , as 1.01 Kgs./Kg. content in the Export

products.
4. Quantiiy of import item at Sl.No. 2 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 Kgs.&g content in the Export products at Sl. No. I to 7 .

5. euantity of import ite; at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs'/kg

content in the Export products at Sl. No' 4,6 ,8 & 9 '
6. euantity of impon iiem at Sl. No. 4 i.e. PVC Plasticizer may be allowed as l '05

Kgs./kg content in the Export products at Sl' No' 4, 6 ,8 & 9 '

7. qiantily of import item at Si. No. 5 i.e. COGEGUM Compound may be allowed as

t .OS fgs.ltg content in the Export products at Sl' No' I,2' 3 ' 5 & 7 '
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8. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire may be allowed as

1.02 Kgs./kg content in the Export products at Sl. No. 2 to 9.

9. Quantity of import item at Sl. No.7 i.e. Glass Mica Tape(Cable grade) may be

allowed as 1.02 Sq.Mtrs./ Sq.mtrs. content in the Export products at Sl. No. I &.2.

Norms committee may take a view 4S_/ _r-
, 

- ' (\,1ul,r.
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. l2l9l20l5-TSW/23 dated 1810212015
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C)fflce ofthe development Conll■ issioner

Micro smallど L medium Enterprises
PIECHANICAL DIVIS10N

30(117)― A/14-ME

suucct:Advance authoHzation no 3‖ 0060344 dtd 19.09.13 ofM/s Sai link lndia Pvt.

Ltd.

The norms may be nxed as fo1lows:―

o  Sno l ofimportitem may be a1lowed as 26.25 kg.

o  Sno 2, 3 ,4 and 9 may be aHowcd on netto net basis with NIL wastage and

accountability clausc.

o  Sno 6 may be aHowed as applied.

o  Sno 5 may be aHowed to the extent of l.01 fcet/foot length of tube requircd to

produce one unit ofexport product.

o  S.No.7 and 8 may be aHowed upto 20/O ofF()B valuc.

This issucs with the approval ofDircctor o

(KSSodhi)
Asstt Dir(ME)

Sh Pradvuman Sahoo,FTDO、 DGFT、 UdhvoR Bhawan、 New Delhi

O/oDC,VISME UO No30(H7)‐ A/2014-ME dated 18.02.15
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Advance Authorization may be ratified as under:

l.QuantityofexportproductatSl.No.lmaybecorrectedas4402.65l|j{T
( 20306 Meters )'

2.DescriptionofexportproductatSl.No.2maybecorrectedas..HSS
Coated bends(coating thickness 2'50 mm)"

3.Words..containing14828.9Kgs'ofMone]Sheaths,,maybesuffixed
with the description of export item at Sl' No' 3'

4. Word ..Relevant,, may be prefixed with the description of import items at

Sl.No.1,2&13'

5.UoMofimportitematSl.No.lmaybecorrectedaS..MT,,

6. Taking clue from sIoN at Sl. No. c-593 , total quantity of import items at

Sl.No.|&,zputtogethermaybeallowed4622,787MTas1.05MT/MT
content in the ixport product at Sl' No' 1'

T.QuantitiesofimportitemsatSl'No'3'4'5&6maybeallowedasapplied
fori.e.18.183MT,22.013MT,3.522MT&4402Nos.respectivelyas
Per SION C-593'

S.QuantityofimportiternatSl.No.Tmaybeallowedas42Nos.onnetto
net basis as claimed bY the firm'

g.TotalquantitiesofimportitemsatSl.No.Sto12puttogethermaybe
allowedwithin2o/oofFoBvalueofexportitematSl.No.2.

l0.QuantityofimportitematSl.No.l3maybeallowedas14828.9Kgs.on
net to net basis as claimed by the firm'

ll.TotalquantityofimportitemsatSl.No.14&|5puttogether.maybe.
allowedaslg3lNos'onnettonetbasiswithaccountabilityclause.

Departlllllen1 0f lndustrial PoliCyと &Promotion

(TSW)

Ⅳre:llllgdatil(1∫ 11:I:り:ltli:ざ
°

11鸞:;∫L∫
Ⅳ1/S Jindal SAW LiΠ lited)(Advance

Norms committee maY take a view

@
DIPP No. 12176120 14-TSW/33 dated

!. -.
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(S.K.Jain)
DeveloPment Officer

18/06/2014
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3l0ll20l5- Case No. 6/19/81 (M/s. Polycab Wires Pvt. Limited)

(Advance Authorization No. 0310751169 dated 25.09.2013)

Advance Authorisation may be ratified as under:

1. Net Weight of cables at export item Sl. No. 1 to 9 may be specified as 71.165 MT,

125.511 MT, 23-45 MT, 1.99 tvtt, 33'382MT,12'333 MT' 30'859 MT' 15'528 MT'

& 1.99 MT resPectivelY
be ified as under:2.S Sl.No. lto 9izes ofcables at rt at 0 to

Export
item No.

Sizes of cables

1 l 3.5 Core x 150 Sq. mm

2 3.5 Core x 185 Sq. mm

3.5 Core x 240 Sq. mm

4 3.5 Core x 120 Sq. mm

5 3.5 Core x 70 Sq. mm

6 3.5 Core x 50 Sq.mm

2 l 10 PxO.5Sq mm
2 20 P x 0.5 Sq. mm

J 10Tx2.5 Sq.mm
4 20 T x 2.5 Sq. mm

2PxlSq.mm
6 21 Px2.5 Sq.mm
1 3 Core x 95 Sq. mm

4 1 I Core x 240 Sq. mm

2 I Core x 50 Sq. mm

1 2x2.5 +2.5 Sq. mm

2 2 x4 +4 Sq. mm

2x6+6 Sq.mm
4 2 x lQ +10 Sq. mm

3 x2.5 +2.5 Sq. mm

6 3x4+4Sq.mm
7 3x10+10Sq mm

3 * 16 +16 Sq. mm

9 3 yfJ +25 Sq. mm

o Tz * so +t*xE. **
t T: x tzo +zo sq. mm

z I ziso +1x95+1x95 Sq. mm

tT3 - ?0 Sq-rm+!,<11;L!x3! Jg..m1q

4 3 *25 +25 Sq. mm

6 I Core x 240 Sq. mm

2 I Core x 630 Sq. mm

7 I Pairx 1.5 Sq. mm
う
４ 20 Pair x 1.5 Sq. mlq

12Pair x 1.5 Sq. mm

4 5 Pair x 1.5 Sq. mm

5 lTxl.5Sq.mm
1 2 Core x 2.5 Sq. mm
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2 l0 Core x 2.5 Sq. mm
20 Core x 2.5 Sq, mm

4 40 Core x 2.5 Sq. mm
9 1 3 Core x 2.5 Sq. mm

2 l0 Core x 2.5 Sq. mm

3. Quantity of import item at S.No.l i.e. Copper Wire Rod may be allowed as under:
(i) For export products at Sl. No. l, 4, 6(l) & 9(l ) as per Engineering Table. 5.

(ii)For export products at Sl. No. 2,5,6(2),7, 8(3) & 8(4), as l.0l Kgs./Kg.
content in the Export products.

(iii)For export products at Sl. No. 8(1) ,8(2) & 9(2) as per Engineering Table. 4.

4. Quantity of import item at Sl.No. 2 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 Kgs./kg content in the Export products at Sl. No. I to 3 & 5 to 9.

5. Quantity of import item at Sl. No. 3 i.e. Semi Conducting Compound may be allowed
as 1.05 Kgs./kg content in the Export products at Sl. No. 3 .

6. Quantity of import item at Sl. No. 4 i.e. Copper Tape may be allowed as 1.01 Kgs./kg
content in the Export products at Sl. No. 3 .

7, Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as

1.02 Kgs./kg content in the Export products at Sl. No. 1 to 3 & 7 to 9.

8. Quantity of import item at Sl. No. 6 i.e. Aluminium Ingot may be allowed as under:

(i) For export product at Sl. No. 3 as per Engineering Table. 5.

(ii)For export products at Sl. No. 6, as 1.01 Kgs./Kg. content in the Export
products.

9. Quantity of import item at S1. No. 7 i.e. PVC Resin may be allowed as 1.05 Kgs./kg
content in the Export products at Sl. No. I to 6.

10. Quantity of import item at Sl.No. 8 i.e. PVC Plasticizer may be allowed as

1.05 Kgs./kg content in the Export products at Sl. No. I to 6.

11. Quantity of import item at S1. No.9 i.e. Glass Mica Tape(Cable grade) may be

allowed as I .02 Sq.Mtrs./ Sq.mtrs. content in the Export products at Sl. No. 7 & 9.

12. Quantity of import item at Sl. No. l0 i.e. COGEGUM Compound may be allowed as

I .05 Kgs./kg content in the Export products at Sl. No. 7 ,8 & 9.

Norms committee may take a view

Ngrms Committee II
DIPP No. l2l9l20l5-TSW/26 dated 1810212015

(S.K.Jain)
Development Officer
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AdVance AuthO五 zation may be ratiflCd aS under:

:itsl.No.l may also be speCifled as 86496.37
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r:lexpOrtproductat Sl.No.2 may also be specifled as 15713.55
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Department of Industrial Policy & Promotion

NCxttlliよ
織 瀾 11(」 肌 灘

°4'1り81(Wゝ Л五ddSAW Lh■ ed)
)62 dated 26.09.2013)

Advance Authorization lllay be ratifled as llllderi

1. Coating Area of pipes at export product Sl'No' 2 nay be specified

as,,50i2.5 Sq. Meiers" in aidition to its length of 61566.2 Meters.

2. Following rrray be suffixed u,ith the description of export item at

Sl. No.2:

" 3LPP coated pipes of 2'5 rnm thickrress- 14404 Sq' Meters'

3LPP coated pipes of 3'0 rnm thickness- 19314 Sq' Meters'

3LPP coated pipes of 3'5 mm thickness- 16507 Sq' Meters'

CWC Weight: 9982 MT"

3.Words"containing13853Kgs'ofMonelSheaths"ilalrf'
suffixed u'ith the deicription of export item at Sl' No' 3 '

4. Words " of relevant gade and thickness" may be added rvith the

description of import item at Sl' No' 1'

5. Quantities of inport items at Sf \9 1 to 5 may be ailorved as pel'

SION C-593 forixport product at S1' No' 1'

6. Total quantities of import items als-1' No 6' 10' ll &' 14 to 18 put

iogeth"r ,ruy u. uito*ed rvithin 2% of FoB value of export ilem

at S1. No. 2.

7. Quantity of import item at S1' Ng' 7 viz' Epoxy Powder may be

u]to.t.d as S.gi6MT taking clue from SION C-1291'

8. Quantity of i*port ii.," "i 
Sf ' N9: 

^8 
r'iz' Adhesive may be allorved

us tf .tOg lr4T taking clue from SION C-1291'

g. Quantity of i"',;;;;tem at Sl lo: 9 vrz' Polypropylene(PP)ua"v

be allou'ed * ippii"J itr i'e' I 59'72 MT taking clue from SiONs

c-1290 &. c-r291.

10. Quantities of impoft items at Sl' No' 10 & 11 may be allou'ed as

9 MT and 19 Ir4T resPectivelY'

1l.Size of Wiremesh Roli ( import item at Sl' No' 12) nray be

specified u, ..tg0 M.ters x 7.5inches" and quantity of this impott

it"rrrnaybeallorvedas3082Rotls(132526Kgs')'

l2. Quantity of inrport item at Sl' No' 73 vrz' Cement may be allorved

as 1782 MT.

一
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13. Word "Relevant" rnay be

item at Sl. No. 19 and its
inclusive of 5 Yo wastage.

14. Quantities of import items at Sl. No. 20 &.21 may be allowed as

808 Nos. &. 293 Nos. respectively on net to net basis with

accountability clause.

Norms committee may take a view

prefixed tvith the description of irnporl
quantity may be allowed as 14546 Kgs.

Norms Committee Il
DIPP No. 121221 1201,4-TSWi37

.h,1 N'

dated 15/10/2014

/ -- 'fr, -t, -.
(S. K. Jain)

Development Officer

H 6q_



suncct :  Application of M/s Alstoln lndia Ltd.

No.0310751560 datcd 27.09.2013.

O/o DGFT may refer
mentioned above. Request
information made available
under:

29
脈
"

for ratification of norm of AA

firm's reply dated 23.06.2014 on the subject
the firm has been examined and based on
their reply, the proposal is recommended as

Hydro Generator.

イ

|デ :二 ′′t.

(Gttrtt Singh)

Sr.Dcvelopmcnt Offlccr

datcd 22.09.2014.

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

ｔ。
　

ｏｆ

ｉｎ

Export product: Rotor Rim Laminations for 306 MVA

Quantily- 3 set, total net weight- 877680 kg.

Import Item: Electrical Steel Sheets of 0.06 mm thickness.

Quantity recommended- 1009332 kg rvith 157o wastage.

This issue rn,ith the approvai of AS(S).

日 DO,DES― II,DG日
DHIUO No.3(80)/2013/TSW(B)/

一 乙年
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Offlce ofthc developlnent Coll■ lliSSiOner

Micro slllall&lllediulll EnterprlSes

MECIIAATICAL DIVIS10N

30(97)/2014-ME

獄鳳脚驚]鳳鳴督蹴221脱調 ・∬州31縄∬Ol為:悧
Exports.

鷺 緊 1簡蹴 機 驚 認 献 lF鰤 :cη
n°t・°Oν8■ 62慇 8/ANI15DESIV52

1put output nO■ 11lS.

Tlle valuc addition is corning out to be approx 150/0.The normS may be flxed asfo1lows:―

o lmport may be a110Wed as applied on net to net basis With nil Wastage and

accountability clause.

This issues With approva1 0fDirector(NIE).

at、 し

(K♪。SOdhi)
AD(ME)

電子
“
刀И

へ1ミ
。

てア
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 13/01/2015 - Case No. 46119/81 ( M/s. Jindal sAw Limited )

(Advance Luthorization No. 0510368509 dated 15.10.2013)

Advance Authorization may be ratified as under:

l. Net weight of export item at S1. No. I may be modified as 1058'518 MT'

2. Net weight of export items at Sl. No. 2 & 4 may be specified as 12398 MT &

38.311 MT resPectivelY'

3. Words *g622.g}Meters" mentioned at the end of description of export item at

Sl.No.2 maY be deleted.

4. Following words may be suffrxed with the description of export item at S' No' 2:

" 2.5 mmthk 3LPP Coating atea: 407 '4 Sq'mtrs'

3.0 mm thk 3LPP Coating atea:12843'3 Sq'mtrs'

3.5 mm thk 3LPP Coating atea:40714'3 Sq'mtrs'

CW Coating thickness: 30 mm

Total Coating area: 53965 Sq' mtrs'"

5. Thickness of "HSS coating" in export item at sl. No. 3 may be specified as

"2.5 mm".

6. Thickness of "Internal Epoxy coating " in export item at Sl' No' 3 may be

sPecified as "1000 microns"'

Words " A1l Grades All Sizes" given in the description of import item at S1' No'

1 may be replaced with words "Relevant grade & thickness".

Quantities of import items at Sl. No. 1 to 5 may be allowed as per SION C-593

for export products at Sl. No. 1 and accordingly quantities of import items at Sl'

No.z&5maybereducedas437l.7Kgs.&l05SNos.respectively.

QuantityofimportitemsatSl.No.6maybeallowedasappliedfor.

Quantities of import items at Sl. No' J ,8,g, 10 & 11 may be allowed as 34 MT'

15.64 MT, 175.4 MT,7.726 MT& 13.4 MT respectively inclusive of 50h

wastage.
11. Quantity of import items at Sl. No. 12 may be allowed as applied for inclusive of

5olo wastage.

12. Quantity of import items at Sl. No. 13 may be allowed as 985 MT inclusive of

5oZ wastage as claimed bY the firm'

13. Total quantities of import items at sl. No. 14, 16 to 19 & 21 put together may

be allowed within 6 7i of FOB value of export items at Sl' No' 3'

14. Quantity of import items at Sl' No' 15 may be allowed as 14 Nos'

7.

8.

9.

10.

準ヽ
,
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15. euantity of import items at Sl. No. 20 may be allowed as 18783 Litres inclusive

of 5Yo wastage.

16. Word..Relevant" may be prefixed with the description of import item at Sl' No'

22 andits quantity may be-allowed as 6040 Kgs. inclusive of 5o/o wastage'

17. Word .,Relevant" may be prefixed with the description of import item at Sl' No'

23 andits quantity may be allowed as 1067 Nos. on net to net basis with a

accountabilitY clause'

Norms committee maY take a view

Z/-44.r
(S.K.Jain)

DeveloPment Officer

Norms Committee II
Mrsw/3l dated r8lo2l2ol5

-6針
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3l0rt20l5 - case No. 4g/10/g1 (M/s Dynamic cables pvt. Limited)

(Advance Airthorization No. 1310045006 dated 01.11.2013)

Advance authorization may be ratified as under:

1. Words,.0.6 KV/l.0 KV " may be specified with the description of export products at Sl'

No. 4 to 9.

Z. Words .. Aluminum Conductor " may be specif,red with the description of export products

at Sl.No.3 to 10.

3.Net weight of cxport products at Sl.

30.07ヽ4T,15.72 MT,6.732ヽ 4T,0.831

MT&0.401 NIT respectiVely.

No. l t0 10 1nay be specifled as 35.897 MT,
4ヽT,3.954 NIIT,11.533 MT,183.017 ⅣIT,19.824

4. Description of import items at SI' No' 1 1, 13, 15, 17 , lg & 2l maY be corrected as "PVC

Compound"
5. Quantities of import items at Sl. No l, 4,7, lo, 12,14,16,18,20 &. 22 viz' Alumimium

Iigots may be aliowed as applied for taking clue from Engineering Table 5'.

6. Quantities of import items No. 2 , S & g viz. XLPE Compound may be allowed as

applied for as t.02 Kgs.^(g. content in export items-at Sl. No' !,2 & 3 respectively'

7 . Quantities of import items No. 3, 6, g *. Zq uir. Copper Wire Rod (EC Grade) may be

allowed as 1310 kgs., 1200 Kgs',760'7 Kgs' & 21 Kgs' respectively'

g. Quantities of importitemsNo. 11, 13, 15;17 &lgviz.PVCCompoundmaybeallowed

as applied for as i.OZ fgs./Kg. content in export items at Sl' No' 4 to 8 respectively'

g. euantity of import it",i No.-Zt viz. PVC iompound may be allowed as 1491 Kgs' for

10. Quantity of import item No. T1iz. xI-Ip compound may be allowed as 164 Kgs' for

export item at Sl. No. 10

Norms committee maY take a view

/レ
ノ

(S.K.Jain)
Development Officer

ー
tツ′ル 1′

さ‖F詈琴ギF:豊ジ;ら1置七響isw/32 dated 18/02/2015
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ofnce oftlle developlllcnt Colllnlissioner

Micro snlall&medium Enterprises

ⅣIECHANICAL DRIS10N
30(107)/2014-ME

Subject: Adi,. Authorizatiort of Input output uorms under para 4.7 against advance
authorization no 0710101549 dated 23.01.14 in respect of M/s Wieland Metals l-ndia Pvt.
Ltd.

DGFT ltas fom'arded application vide ID note no 01/81/l62144lAM15lDES-ll/67 dated
01 .08.20 i 4 for advance authorization of input output uorms in respect of exporl product.

Tlic unir has asked for l0o/o u,astage in the application. Tlre major operation being
perfomred is slitting of coils. Previous authorization no 0710098134 dated 06.09.13 for
brass coils for the same vendor has been recommended rvith 3% rvastage.

As per the details given by the unit, r'lorrrls may be fixed as follo'rvs;-
Qnantitv of impofi at S.No I to 2 may be allor,r,ed as 6635.26 and 7022.54 kgs respectivell,
inclusive of 3% u,astage.

This issues rvith the approval oi Director (ME) for takin-s vierv by NC.

響:占し

クき
(K.S.Sodhi)
AD(ME)

>1声
Shri Hardllan Das.FTDO.DGFT Udvog Bhawan Nc、 v Dcllli
O/o Thc DC(卜 4SⅣ電)UO nOtC no 30(107)2014-ME datcd 21 08.14

―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3t0lt20l5 - Case No. 42110/81 (lWs Rexnord Electronics &
Controls f-imitea) (Advance Authorization No.03 10768079 dated 28.01.2014)

Reply submitted by the firm vide their letter dated 11.11.2014 has been perused

and they may be asked to submit the following information:

l. Quantities of all the import items including raw materials at Sl. No. 1 (Aluminium

Ingot), 2(Aluminium Sheet), 4 (Copper Wire), 5 (Lead Wire), 7(Permawick),

S(FgTn lyton 66) is same for all the sizes of Shaded Pole Motors ranging from 1

Watt to 34 Watts and the same may be clarified. In that case, difference between

Shaded Pole Motors of different sizes may be clarified'
Z. Information at Sl. No. 4, 5 & I 1 of Standard Deficiency Format for each size of

Shaded Pole Motor.

Norms committee maY take a view

蕉二i話し
Development Offlcer

NοF″s Co″2″2itteι 17

DIPP No.12/9/2015-TSW/37 dated
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MinistryofHeavyindustries&PublicEnterprises
DePartment of HeavY Industry

TSW(B) Section

: Application of M/S Delphi COnneCtiOns Systems lndia Ltd.forSutteCt

/
ll`

111.

lV.

ratification of norm of

AA No. 1010057414 dated

AA No. 1010057060 dated

AA No. 1010057341 dated

AA No. 10100559i9 dated

21.03.2014二 l1711句 一

21.02.2014-一―引っ|IЧ
14.03.2014___|プηll
ll.02.2014__|ゴ

ゴ1均

ノ2ゼg´ノ
t/

ノ1「
｀
'ノ
ι‐ブ`ア′

1g. 
tb' tv

t{,tiltq
午

´

J讐T樹勝I蜂壺織椰 野喜  :
1][」:|ょ柵  [111:&f[1:L器 ::『ll:cominended as under:

i. components may be allowed on net to net basis as per condition of

GN-4 for engineering Products'
ii. Rar,v mat.rirl i' ati itre above application mainly include plastic,

polymerarrdcolouringmateriaitherefore.Deptt.of.Cher,liical&
Petro-chemical may- be consulted for items of raw material t'dt"-'

This issue rvith the approval of IA(KKT)'
I l..l

4

,t --.---=-17 .tU' ,-.1r'U' I(Gajraj Singh) -

Sr. Development Olficer

署[昇賢〕∫ギ記計t≒ヂキう号モF14/TSヽV(B)/ datcd 07.08.2014.

、、へ
い。
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(BI Section

SutteCt :  Application of M/s Delphi Connection Systems lndia Ltd for
radflcation of nol■1.of AA No.1010057414 dated 21.03.2014.

Referencc:DG「rUO No.01/81/50/138/AM 15/DES H/99 Datcd 05.11.2014

0/o DG「r may refer to above application.In this connection it is stated
that subject application has already been examined and recommended vide tlAis

oflice UO of even no. dated 07.O8.2O14. O/o DGFT may take necessary aotion
accordingly.

Sr. Development Oflicer

4/TSW(B)/ `、 〈 dated 12.01.2015.

渇 バ
ο
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許
DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 2010512014 - Case No. 11/4/8f ( M/s. Jindal (India) Limited )
(Advance Authorization No. 0210201846 dated 31.03.2014)

Advance Authorization may be ratified as under:

1. Quantity of export product may also be specified as 85338 Meters in
addition to its weight of 5494.29 MT.

2. Thickness of import item at Sl. No.l may be modified as 0.365".

3. Taking clue from SION at Sl. No. C-1292, quantities of import items may
be allowed as under:

(i)

(五 )

(iV)

(V)

Norms committee may take a view

Quantity of import item at Sl. No. I may be allowed as 5406.2 MT as

1.05 MT/MT Content in the export product.

Quantity of import item at Sl. No. 2 viz. Epoxy Powder may be

allowed as 8.713 MT as per SION C-1292.

Quantity of import item at Sl. No. 3 viz. Adhesive may be allowed as

19.1 1 1 MT as per SION C-1292.

Quantity of import item at Sl. No. 4 viz. Polyethylene may be allowed
as292.892 MT as per SION C-1292.

Quantities of import items at Sl. No. 5 may be allowed as applied for
being 032% of fob value of exports.

イ ム「ステデL′′フ
(S. K.Jain)

Development Officer

18/06/2014
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Departnlent of lndustrial Policyど &Promotion

(TSVの

NC Meeting dated 20/05/2014… Case No.12/4/81(M/S・
Jindal(India)Limited)

(AdVance Authorization No.0210201854 dated 31.03.2014)

Advance Authorizttion ma■

…

壺■under

(i)

(ii)

(面 )

(iV)

(V)

Norms committee maY take a view

No.12/76/2014-TSW/58 dated 18/06/2014

て ,/‐

Thickness ofirnport itenl at Sl.No.l may be modifled as O.356"2%0.307".

Thicklless of import itcm tt Sl.No.2 may be modifled as O.438"&

3. Taking clue from SiON at S1. No. C-1292, quantities of import items may

be allowed as under:

Total quantity of import items at Sl.No. 1 &2 put together may be

a1lowed as applied for i.e. 5782 ⅣIT as l.05 1VIT/NIIT Content in the

Ъ毬1器 讐‰ pOrt hem i創.Nα 3宙z Epoxy Powdcr may be
allowed as applied for i.e.8。 727 NIIT as per SI(Э

N C-1292.

Quantity Ofimport itcm at Sl.No.4 viz.Adhesivc may bc allowcd as
19.242 MT asperSION C-1292.

期;Itt」騨雷ユ譜16ξ ttЪ規
宙Z国ドぬメme tt be allowd
)

QuantitiCS of import items at Sl.No.6 may be a1loWed upto l%Of
fob value of exports.

″鷺義1ヽ
(So Ko Jain)

Development OfflCer

~゛
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

Subject : Application of M/s Deutschland Transformers pvt. Ltd for
ratification of norm of AA No. 04 101 56839 dated OS.O4 .2014.

Reference : DGFT UO No.o I l8L /50 I 140lAM15/DES-III72 dated ts.o6.2ot4.

Reference above, the application of the firm has been examined and it is
observed that the firm has proposed to import HV Coils and LV Coils as
components for the manufacture of 3-phase dry t5rpe transformer. Since the
proposal involve import of components, norm committee may consider
proposal under GN-4 for engineering products.

rDO,DES― 11,DG町 .

DHI UO No.3(68)/2014/TSW(B)/

,フ′

dated 08.07.2014.

″ バ
°
凝

(Gttr〔子:鰯ヽ
Sr. Development Officer
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Department oflnd零

::|IP°

liCyどL PromOtiOn

)

温蠍::httZilll樹:∬;;響ifWゝ
Man hd面」∝Cnぷ→Lhited)

lted 04.04.2014)

Advance Authorization rnay be ratifled as under:

１

　

　

２

Words " of relevant grade & thickness" may be added with the description of import

item at Sl. No. l.
Quantities of import items at Sl. No. 1 to 6 may be allowed as pel sIoN c-593'

Norms committee maY take a view

′

″

=Liフ(So K.Jain)

Development Officer

sW/45 dated   23/07/2014

√
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3l0lt20l5 - Case No.8/7/81 (M/s. Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310778940 dated 22.04.2014)

Advance Authorisation may be ratified as under:

l. Net Weight of cables at export item Sl. No. I , 2, 3 &4 may be specified as

29.646 MT, 157.83 MT, 5.045 MT & 1.471 MT respectively'

izes ofcables at exlport products at Sl. No. I to 4 may be spect

Export
item No.

Sizes of cables

1 1 3 Core x 95 Sq. mm
つ
ι 3 Core x 240 Sq. mm

2

\

l 2Core x 0.75 Sq. mm
2 4 Core x 2.5 Sq. mm

x10AWG
4 x22AWG
x20AWG

6 x18AWG
7 x16AWG
8 2x14AWG
9 2x16AWG
10 2x18AWG
2x22AWG

12 2x20AWG
1 CAT-6

4 1 lx2AWG
2 lx4AWG
lx6AWG

ified as under:
2。  S

3. Quantity of import item at S.No.1 i.e. Copper Wire Rod may be allowed as under:

(i) For export products at sl. No. 1(l), l(2) & 2(2), as applied for i.e.

2513.g3 Kgs./km, 6308.46 Kgs./km & 87.16 Kgs./km respectively , taking

clue from Engineering Table-5.
(ii) For exporr pioducts at Sl. No. 2(l),2(3) to 2(12),3(l) & 4(l) to 4(3) , as

1.01 Kgs./Kg. content in the Export products'

4. euantity of import item at Sl.No. 2 i.e. LDPE Compound( Crosslinkable) may be

ailowed as 1.05 Kgs./kg content in the Export products at Sl. No. 1.

5. Quantity of import item at S1. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg

content in the Export products at Sl. No. I to 3.

6. euantity of import item at Sl. No. 4 i.e. PVC Plasticizer may be allowed as

t.0S fgs./kg content in the Export products at Sl' No' I to 3'

7. euantity of import item at Sl. No. i i.". Semi Conducting Compound may be allowed

as 1.05 Kgs./kg content in the Export products at Sl' No' l '

ト
中 0,,', 
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:tg -
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8. Quantity of import item at Sl. No. 6 i.e. Copper Tape may be allowed as 1.01 Kgs./kg

content in the Export products at Sl. No. l.
9. Quantity of import item at Sl. No. I i.e. Galvanised Steel Wire may be allowed as

1.02 Kgs./kg content in the Export products at Sl. No. 1.

10. Quantity of import item at Sl. No. 8 i.e. HDPE Compound may be allowed as

1.05 Kgs./kg content in the Export products at Sl. No. 1.

11. Quantity of import item at Sl. No. 9 i.e. Polidiemme Compound may be allowed as

1.05 Kgs./kg content in the Export products at Sl. No. 4.

Norms committee may take a view
-"frtHrr

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2l9l20l5-TSW/48 dated 1810212015

一 ¬9-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3l0lt20l5 - Case No. l4l7/81 (IWs. Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310778963 dated 22.04.2014)

Advance Authorisation may be ratified as under:

12. Net Weight of cables at export item Sl. No. 1 to 7 may be specified as 166.75 MT,

3.639MT,343.57 MT, 10.2 MT, 101.09 MT, 85.245 MT & 8.325 MT respectively.

13.S be ified as under:izes of cables at at Sl.No. l to S 1

Export
item No.

Sizes of cables

1 1 4 Core x 2.5 Sq. mm

2 4 Core x 120 Sq. mm

, 4 Core x 35 Sq. mm

4 4 Core x l6 Sq. mm
4 Core x 70 Sq. mm

6 4.5x300+70 GSQ
7 4.5x300+35 GSQ
4.5x300+25 GSQ

9 4.5x 50+35 GSQ
0 4.5x 50+25 GSQ
l 4.5x 20+25 GSO
つ
４ 45x 20+16 GSQ
4.5x70+16 GSO

14 4.5x25+10 GSQ
4.5x16+10 GSO

6 4.5x16+6 GSQ
7 4x16+16 GSO
4x10+10 GSQ

つ
´ 2 Core x 6 Sq. mm unarmoured

2 I Pair x 1.5 Sq. mm armoured

1 3 Core x 240 Sq.mm
つ
４ 3 Core x 185 Sq. mm

3 Core x 120 Sq.mm

4 1 3 Core x 95 Sq. mm

l 2 Core x 95 Sq. mm

2 2 Core x 25 Sq. mm

3 4 Core x 400 Sq.mm

4 7 Core x 4 Sq. mm

5 5 Pairx 1 5 Sq mm

6 10 Pair x O.75 Sq.min

7 20 Pair x l.5 Sq.mm

5 Pair x l.5 Sq.mm

9 20 Pair x 0 75 Sq.mm

6 1 2 Core x 120 Sq. mm

2 2 Core x 35 Sq. mm

2 Core x 95 Sq. mm

4 3 Core x 185 Sq.mm

騨

ら用
ζ
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14. Quantity of import item at S.No.l i.e. copper wire Rod may be allowed as

under:
(i) For export products at S1. No. 1(1), 1(3), 1(4), 2(1), 3, 4(1), 5(2),6(2) & 6(4)

as per Engineering Table. 5.

(ii) Foi .*po,i produits at Sl. No. l(2), as 4529.3 Kgs./km taking clue from

Engineering Table-5.
(iii)For exportf,roducts at Sl. No. 1(5) to 1(18), 2(2),5(l),5(3) to 5(9), 6(1),6(3) &

7, as L 01 Kgs.iKg. content in the Export products'

(iv)For export p-ar"it at S1. No. 6(5) , 6(6) & 6(7) as per Engineering Table' 4'

15. Quantity of import item at Sl.No. 2 i.e. LDPE Compound( Crosslinkable) may be

ailowed as 1.05 Kgs./kg content in the Export products at Sl' No' I & 3 to 7 '

16. Quantity of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs'/kg

content in the Export products at Sl. No. 1 to 3, 6 e7 '
ll. Quantity of import item at Sl. No. 4 i.e. PVC Plasticizer may be allowed as

r.os rcgs.ltg content in the Export products at Sl. No. 1 to 3, 6 &7 .

18. Quantiiy oflmport item at Sl. No. 5 i.e. COGEGUM Compound may be allowed as

t.OS fgs.ltg content in the Export products at Sl' No' 4 & 5'

19. Quantity of import item at Sl. No. 6 i.e' Semi Conducting Compound may be allowed

u, t.os kgs./kg content in the Export products at Sl. No. 3 & 4 .

20. euantity of i*po.t item at Sl. No. 7 i.e. Copper Tape may be allowed as 1.01 Kgs'/kg

content in the Export products at Sl. No' 3 & 4'

2l.euantity of import itim at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as

t.oz rgs.ltg content in the Export products at sl. No. 1,2(2) & 3 to 7 .

7 Core x 2.5 Sq. mm

6 l9 Core x 1.5 Sq. mm

27 Core x 1.5 Sq. mm

7 1 5 Pair x O.75 Sq.mm

Norms committee maY take a view

(S. K. Jain) r
Development Officer

Norms Committee Ⅱ

DIPP No.12/9/2015-TSW/51 dated 18/02/2015

一
訊
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 13101t2015 - Case No. 19/10/81 ( M/s. Jindal SAW Limited )

(Advance Authorization No. 0510384566 dated 22.04'2014)

Advance Authorization may be ratified as under:

1. Net Weighs of export items at Sl. No. I to 10 may be specified as

17S8.86tMT,216.963 MT, 55.591 MT, 3293.329 l/.T,21052.239 MT,

1 1 .848 MT, 1 I .848 MT, t9.266 MT, 6l .65MT & 14.449 MTrespectively.

2. Words " of relevant grade and thickness 1.5" " may be added with the

description of import item at Sl. No. 1.

3. Quantity of import item at Sl. No. 1 may be allowed as applied for i'e'

1742.483 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 1.

4. Quantities of import items at S1. No. 2, 3, 4 & 5 may be allowed as

Ogtg.l Kgs., 83i7.3 Kgs., 1340.3 Kgs. & 1675 Nos. respectively taking

clue from SION C-593 for export item at Sl' No' 1'

5. Quantity of import item at Sl. No. 6 may be allowed as 162 sets on net to

net basis with accountability clause.

6. Words " of relevant grade and thickness 1.5" " may be added with the

description of import item at Sl. No. 7.

7. Quantity of import item at Sl. No. 7 may be allowed as applied for i'e'

2lg.2o2 MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 2.

g. Quantities of import items at sl. No. 8, 9, 10 & 1l may be allowed as

Sl:.f Kgs., 1053.8 Kgs., 168.6 Kgs. &,210 Nos. respectively taking clue

from SION C-593 for export item at Sl' No' 2'

g. Words " of relevant grade and thickness 1.5" " may be added with the

description of import item at Sl. No' 12'

10. Quantity of import item at Sl. No. 12 may be allowed as applied for i'e'

51.375 MT as i.O+ fgs.lfg. content in the export item at Sl. No. 3.

11. Quantities of import items at Sl. No. 13, 14, 15 & 16 may be allowed as

zb+ Kgs., 247 igs.,3g.5 Kgs. & 4g Nos. respectively taking clue from

SION C-593 for export item at Sl' No' 3'

12. Words " of relevant grade and thickness 1" " may be added with the

description of import item at Sl. No' 17'

13. Quantity of import item at Sl. No. 17 may be allowed as applied for i'e'

3289.268MT as 1.04 Kgs./Kg. content in the export item at Sl. No' 4'

デ
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14. Quantity of import item at Sl. No. 18 may be allowed as 544 sets on net to

net basis with accountability clause.

15. Quantities of import items at sl. No. 19,20,21 & 22 may be allowed as

tiO1Z.Ztcgs., ti8t3.8 Kgs., 2530.2 Kgs. & 3160 Nos. respectively taking

clue from SION C-593 for export item at Sl' No' 4'

16. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl. No. 23'

17. Quantity of import item at Sl. No. 23 may be allowed as applied for i'e'

2046L 37 MT as 1.04 Kgs./Kg. content in the export item at Sl. No' 5'

18. Quantity of import item at Sl. No. 24 may be allowed as 8105 sets on net

to net basis with accountability clause'

19. Quantities of import items at Sl. No. 25,26,27 &,28 may be allowed as

gIZSS Kgs., 94i72 Kgs., 15739 Kgs. & 19674 Nos. respectively taking

clue from SION C-593 for export item at Sl' No' 5'

20. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl. No' 29'

21. Quantity of import item at S1. No. 29 may be allowed as applied for i'e'

12.232MT as 1.04 Kgs./Kg. content in the export item at Sl. No. 6.

22. Quantities of import items at Sl' No' 30, 31 ,32 & 33 may be allowed as

4i.9 fgs., 59.3 kgs., 9.5 Kgs. & 12 Nos. respectively taking clue from

SION C-593 for export item at Sl' No' 6'

23. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl' No' 34'

24. Quantity of import item at Sl. No. 34 may be allowed as applied for i'e'

12.23ZMT as i.O+ fgs.rcg. content in the export item at Sl. No' 7'

25. Quantities of import items at Sl. No. 35,36,37 & 38 may be allowed as

4g.g Kgs., 5g.3 kgs., g.5 Kgs. & 12 Nos. respectively taking clue from

SION C-593 for export item at S1' No' 7'

26. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl' No' 9'

27. Quantity of import item at Sl. No. 39 may be allowed as applied for i'e'

2O.O36MT as i.O+ fgs.711g. content in the export item at Sl. No' 8'

28.QuantitiesofimportitemsatSl'No'49:41,42&'!3maybeallowedas
i.6 X.gs., g6.i kgs., 15.4 Kgs. & 12 Nos. respectively taking clue from

SION C-593 for export item at Sl' No' 8'

29. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at Sl' No' 44'

30. Quantity of import item at Sl. No. 44 may be allowed as applied for i'e'

64.ll6MT as i.o+ rgs.Kg. content in the export item at Sl. No. 9.

-83-



31. Quantities of import items at Sl. No. 45, 46, 47 8. 48 may be allowed as

254.6Kgs., 30g.) Kgs.,4g.3 Kgs. & 62 Nos. respectively taking clue from

SION C-593 for export item at Sl' No' 9'

32. Words " of relevant grade and thickness 0.625" " may be added with the

description of import item at S1' No' 49'

33. Quantity of import item at sl. No. 49 may be allowed as applied for i'e'

15.l72MT as t.os rgs.Kg. content in the export item at Sl' No' 10'

34. Quantities of import items at Sl. No. 50, 51, 52 &, 53 may be allowed as

59.7Kgs.,72.2Kgs.,11.6Kgs.&14Nos.respectivelytakingcluefrom
SION C-593 for export item at Sl' No' l0'

Norms committee maY take a view

Norms Committee Ⅱ

E)IPP No.12/9/2015¨TSW/53   datcd 18/02/2015

Z*-YG{'A tr
(S.K.Jain)

Development Officer
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（ Ministry of Heavy Industries & Fublic Enterprises

Department of Heavy Industry
TSW(B) Section

SutteCt :  Application of M/s Kalyani Tcchnoforge Ltd.for ratification of norrn

of AA No.3110064471 dated 24.06.2014

Reference : DGFT File No. 01/81 I 50 I 281/AM15/DES-II I 160 dated 13. 1 1 .2014

Reference above, the application of the firm has been examined and it is
observed that this office has recommended ratification of AA No. 3110061030
dated 07 .ll.2ol3 for the same export product and import items vide this office
UO no. g(1521l2o 14-TSW (B) dated to.l2.2)t4. Subject authorization #"t
therefore be ratified on repeat basis. /

A. lq
p!,":ffitl)L't1

Sr. Development Officer

FTDO. DES-II. DGFT.
DHI UO No.3(154)I 2o14-TSw(B)l2Lt 1dated to.t2.2ol4
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210812014- Case No. 33/10/81 (M/s Arfin India Limited)
(Advance Authorization No. 0810132475 dated 26.06.2014)

Advance Authorisation may be ratified as under:

1. Quantity of import item at may be allowed as 424 MT as 1.06 Kgs./I(g. content

in the export product.

Nonns conrmittee may take a view

Norms CoIIImittec II

DIPP No.12/221/2014-TSur/92  datcd 15/10/2014

―

―

―

―

―

―

―

―

Ｉ

Ｌ

′
イ
れ 1¬

(S. K. Jain)
Development Officer
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(S.Ko Jain)
Development OfflCer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3l0lt20l5 - Case No. 44110/81 (M/s Rajguru Enterprises Pvt. Ltd.)
(Advance Authorization No. 0310786183 dated 30.06.2014)

Advance Authorisation may be ratified as under:

l. Words "other than rectangular/square shape & containing 75000 Kgs. of Cold Rolled

Stainless Steel" may be suffixed with the description of export product.

2. Words "of relevant grade & thickness" may be suffixed with the description of import

item and quantity of import item may be allowed as 97500 Kgs. as 1.30 Kgs./Kg. content

in the export products as per SION C-832.

Norms committee may take a view

Z-vfira,r

Norms Committee Ⅱ
DIPP No.12/9/2015-TSW―TSW/64  dated  18/02/2015

―-8マ ″
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Department of Industrial Policy & Promotion
(rs!v)

NC Meeting dated 12108t2014- Case No.26110/81 (lfls sandvik Asia Pvt' Limited)
- 

taJru".Jauthorization No. 0410 15gg 13 dated 02.07 .2014)

Advance Authorisation may be ratified as under:

1. word .Relevant" may be prefixed with the description of import item and its

quantity rrruy b. att,o*.a as applied for i.e. 50500 Kgs' as 1'01 Kgs'/l(g' content

in the exPott Product'

Nonns committee rnaY take a view

´ 石
“
,、

(S. K. Jain)

DeveloPment Officer

Norms Committee II
ffip xo. tzzzyxt+-TSW/97 dated 15 ll0l20t4
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Offlce ofthe Development Comrnissioncr

Ⅳlicro Small&ⅣIedium Enterpriscs

ⅣIECHANICAL DIVIS10N

30(175)/2014¨ⅣIE

Su● eCt:Advance authorization bcaring no 0310786532 datcd 08.07.14 ofヽ 4/s

Techfab(India)Industries Ltd.

The foHo、 ving information/cominents arc required before norms can bc flxed:―

o  Copy of cxport order mentioning composition of approved PVC mastcr

batch/follllulation,

● Chernical namc along with tcchnical literature of VIⅣ ICO CARB XVT,
EUSTAB UV-944,ESO―EPOXY DISED SOABIN OIL,WAX OP,and
CARBON N330
●  Justincation of using higher quantity of E)i‐ OctyI Phthalatc.

・  Quantity Ofimport product per unit ofexport product
o Step¨wise wastage,involvcd for each item with proper justincation and

dctailed calculation.

This issues with thc approval of Director(ME)for taking宙 ew by NC.

,こノ″、(
(K.S.Sodhi)
AD(ME)

Shri Haradhan Das,FTDOn DGFT Udvo負 Bhawan New Delhi

O/o The DC(MSME)UO note n0 30(175)/2014-ME dated 13.01.15

-89-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 13/01/2015 - Case No. 47110/81 (M/s Pratibha Pipes & structural

Limited) (Advance Authorization No. 0310786604 dated 09.07.2014)

Advance Authorisation may be ratified as under:

1. Description of export item may be modified as "steel Structures ( M .S.Structure)"'

2. Words ..of relevant grade & thickness" may be suffixed with the description of

import item and its quantity may be allowed as 1.05 Kgs./Kg. content in the export

item.

Norms committee maY take a view

bffi",,--
(S.K.Jain)

Development Officer

さ指:ギ|ミ:|ギ号デ;号:号七::sw/69 dated

縣 ぃい
0

申
9ψ

13/01/2015

一― qο ″



Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/ s Deutschland Transformers Pvt. Ltd. for
ratification of norm ofAA No. 0410158978 dated 15.07.2014.

Reference: DGFT ID Note No.O1/81/50 1297 IAM 15/DES l1l22O daled
06.01.2015

0/o DGm may kindly refer to their ID Note lnendoned above in respect

of subject authorization. It is informed that no such application has

received in this office. It is therefore requested to forward complete

of the firm along with copy of authorization.

Sr. Development Officer

datcd 28.012015
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DepartIIlent of lndustrial Policy 8ι  PromotiOn

σSW)

NC Meeting dated 13/01/2015‐ Case No。 13/13/81(M/S Sterlite Technologies Lilnited)

(Advance Authorization No.0310788269 dated 22.08.2014)

Advance Authorisation rnay be ratifled as under:

1. Net weight of export product rnay be specifled as 7754.8 NIIT.
ly bc a1loWed as l.02 Kgs./Kgo content in the

Fi::|:柵∬?Y∫lli]lg・ COntcnt in the

讐譜訛胤fr.詐:甦:.K3coiett h
the cxport itenl as Clailned by the flrnl, taking clue fo・ ・・

.SION C-1394.

NollllS COmlnittee rnay take a view

´″怖百しltレ

(S.K.Jain)
Development Officer

さIギ帯十まI;t潟デ号;;Ff」曇isw/77 datcd 18/02/2015
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Ministry of Micro, Small and Medium Enterprises

Office of the Development Commissioner
(Micro, Small and Medium Enterprises)

Electronics Division
****

Subject : Advance authorization no' 0210204856 dtd' 25'08'14 of M/s

Jupiter Solar Power Limited

DGFT has fonararded application in original of M/s J-upitet Solar Power Ltd'

ioi advance authorization vide their tD No.01/81/050/AM15/DES-2/109 dtd.

01.12.2014.

ln this regard it is requested to provide the clarification on the following:

Detailedtechnicalnoteonmanufacturingprocessincludingtherelevantflow
sheet

Detailed technical drawing with dimension of each export product, catalogue,

if any may also be furnished.

, Weight of each exPort Product.

, Weight of each of the imported and indigenous input' separately for each

prod-uct, for the purpose Li material balincing Net weight (Gross weight
'minus *astrgel for each imported and indigenous- input in the export product

;ililffi;i;d. Net weight along.with d;tails of 
-other 

imported input to be

used in the resultant pro'Ouct an'-d sought to. be imported/procured from

toui"". other than the license, if any, may also be indicated

r Size and specification including grade, composition' range' thickness etc of

the items ProPosed for imPort'

o Detailed calculation as to how the quantity of raw 
- 
material proposed for- 

^-;[;* 
been arrived at, including'the net weight of components to be

manufactured out ot tnese'imported materials'-wastages claimed at each

staoe of manufacturing 
-wiin'Comptete 

iustification and supported by

doJumentary evidence/drawing

This issues with the approval of Director(Electronics)'

ゞ′メ
√ 研

びら

(Rakesli Kuma0
Dy Director(NMCP)

%川 04
sh H Das,FTDO,DGFT, Bhawan, New Delhi

Oc ttSMD,UO No"に メEMttυ2“

“

5/Ele山 0面CS Datedi 30-044

Ｊ
Ｖ
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F.No.46011/36/2010-PC‐ II

Goverlment of lndia

Ⅳlinistry ofChemicals&Fertilizers

Dcpartment of Chernicalsだ %Pctrochernicals
*****

81

13″θlriゞ

Shastri Bhawan, New Delhi-110 001

Dated,,n" lr. ffi?
l

OFFICE MEMORANDUM

Subject: Advance Authorization Application from M/s. Anjani Technoplast Ltd. for the

import of raw material against the export of Articles made of Polycarbonate.

(Advance Authorisation No.05 1 03 9 I 1 3 6 dated | 6.09 .201 4).
*{<*!t{<

The undersigned is directed to refer to DGFT U.O. No. 01/81/50AfiyAM15/DES-2/100

dated 14. 11.Z1l4oritne subject mentioned above. The proposal of the firm has been examined in

this office. The Departmeni of Chemicals & Petrochemicals recommends the present Advance

Authorization Application on the following basis:-

Item to be Exported Quantity

Insulator Fittings of Polycarbonate Sheets / Film l kg

Raw-material Recommended for Import Quantity

Relevant Polycarbonate Sheet / Film

(Thickness 0.43 + 0.05 mm)

1.10 kg

This issues with the approval of competent authority.

ン

石任蘇ぉ所卜rt_(Dharaln Vi
Section Officer

Tele:- 2338 2575

♪
グ

0

tノ′//て

“
:1.Hardan]Das,
FTDO,O/o,DGFT,(DES― II),
Udyog Bhawan,
Ncw Delhi‐ 110011

―マη彎―

ハ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3t0lt20l5 - Case No. 24113/81 (lWs Consolidated Coin Company Pvt.

Limited) (Advance Authorization No. 0510391192 dated 18.09.2014)

Advance Authorization may be ratified as under on repeat basis:

1. euantity of import item at Sl. No. 1 may be allowed as applied for i.e.

133020 Kgs inclusive of 13.7 0Z wastage'

2. euantity oi import item at Sl. No. 2 may be allowed as applied for i.e.

20520 Kgs inclusive of 14 o/o wastage'

3. euantity;f import item at Sl. No. 3 may be allowed as applied for i'e.

51 120 Kgs inclusive of 13.6 % wastage

Norms committee maY take a view

./ -,r ufiu 
r*_?a K.Jain)

Development Officer

:Iギ:テミI;t,ダ号;;:f」:Isw/84 dated 18/02/2015

が
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Department of Industrial Policy & Promotion

(TSw)

NC Meeting tlated 13101/2015 - Case No. 15/13/81 ( M/s. Mew Electricals Ltd. ) (Advance

Authorization No. 34 t 0040575 dtted 24.09,201 4)

Advance Authorisation may be ratified as under on repeat basis:

I . After taking clue from SION C- I 890, quantity of import item may

be allowed as 157185 Kgs. as 1.05 Kgs./Kg. content in the export
item.

Norms committee may take a view

(S. K. Jain)
Development Officer

- .__ft_,n

1), ilo

Norms Committee II
DIPP No. l219/201 5-TSW/85 dated 18/02/2015

-q6 -
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Ministry Of Heavy lndustries&Public Enterprises
Department of Heavy lndustry
TSW(B)SectiOn

SubieCt: ApplicatiOn of M/S TD Power Systems Ltd for ratification of norms of
Licence no-0710106746 dt 24-09‐ 14
DES‐ II′ DGFT may kindly refer to the above mentioned licence M/S TD Power
Systems Ltd.丁 he firm may be asked to submitfo‖ owing information:

1.」ustincatiOn Of using cRGO Steel instead of CRNGO Steel with
technica!justification supported by design parameters,
2. SI.No. 1l of SDL suppOrted by dirnensional engineering drawing.

This issues with the approval of IA(KKT).

DGF「, FTDO,DES― II
Deptt.of HI′ UO No3(170)/14‐TSW(B)_2/3″ dated

い負
い
°|

B.C.Nayak

24-12-14

鍬ゞ
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Ministry of Heavy Industries & public Enterprises

Department of Heavy Industry

′3_0ノーls「

TSW(B) Section

subject : Application of M/s T.D. power System Ltd. for ratification of norm
of AA No. 07 LO|O6T46 dated 24.O9.20t4.

Reference above application, the firm may be requested to furnish
following information :

1. Copy of advance authorization.
2. Appendix- 11 A duly lilled in showing the wastage.
3. Information as per Sl. No. 3, 4, 5 & l1 of SDL.
4. copy of previous advance authorization if approved earlier for /the

same export product. I
n.-l^tl

tc{'4 f1,r6,1 ' t't >

e∫ )

Sr Devclopment offlcer

dated 21 01 2015
「
rDO,DES II,DGFr
DHIUO No 3(11)/2015/TSW(B)/

孫ヽヾ
り/
μ
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GOVERNMENT OFINDIA
赫 鎌 響 ¶

―
葡 m

MINISTRY OF COⅣ IMUNICAT10NS AND INFORIIIAT10N TECHNOLOGY

…

鎌 Ψ ¶
―
m

DEPARTMENT OF ELECTRONICS AND INFORPIAT10N TECHNOLOGY
Website:www.deity.govoin

●

ELECTRONICS iNDIA
3″lion Needs Mil″ on Chips

釘

―′6.0ノィd「

姉
Date.……。19122014

ELECTRONICS NIKETAN
6,C.G.0.COPIPLEX
NEW DELHI‐110003

No"-r6ty/20l4-tPHw

M/s. Laxmi Electronics Moulds & Precision Engg. P. Ltd.

PlotNo.8l, EPIP
whitefield
Bangalore-560066

Sub:- Application for ratification of nonns Advance Licence No. 0710106744 dated

24.09.2014 for export of "Parts of FDBA Connectors".

Sir,

please refer to your application received from the O/o the DGFT on the subject mentioned

above.

Z. you are requested to provide the following information to enable further processing of the

proposal.

i) Details/Brief on export product.

ii) euantity of importitem required for per unit of export product tbr each export item seperateiy

iii) Wastage claimed in manufacturing process

iv) Justification of wastage

Copy tol

Shri Haradhan Das

FTDO
O/o.DGFT

Yours faithfully

(Ai靡
E)irector

Tel.-24301268

w.r.t.DGFT U.0。 No.01/80/50/AM15/DES‐ H/105 dated l.12.2014

Udyog Bhavan
New Delhi

レ
ド°

Ffu^fFq(frdil{
e,rfr.*.Efr.ffifi
dfrrry1-rlooo,



81
157k

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3tlltzlls- Case No. 10/13/81 (lWs Havells India Limited) (Advance

Authorization No. 05 1 039 I 348 dated 25.09.2014)

Reply submitted by the firm vide their letter dated 3lll20l5 has been perused and they

be asked to submit the following information:

l. Net weight of cables (per Km) as per Annexure-B does not tally with the actual

weighs iper Km) of cables given in Annexure-C and the same may be clarified and

corrected.
2. Total requirement of each raw material, export product wise, in a tabular form for the

quantities of export items as per Advance Authorization.

Norms committee maY take a view

'--\fiutt r-- (S. K. Jain)
Development Officer

Norms Committee II
DIPP No. l2l9l20l5-TSW/89 dated 18/02/2015

Dr#tffi

: l6c
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GOVERNMENT OFINDIA
赫 鎌 Ψ ■1-葡 m

MINISTRY OF COMMUNICAT10NS AND INFORPIAT10N TECHNOLOGY

ffisfuqmrutdFrEhtfrrrFr
DEPARTPIENT OF ELECTRONICS AND INFORDIAT10N TECHNOLOGY

Website:www.deity.go■ in

‖ul

No…■769)/2014-IPHW

クノ
消°

肺

Dat23_122014

Sub: Application for ratification of norms of Advance LicenceNo 1010058810
dated 26.9.2014 issued to I\{/s FCI OEN Connectors Ltd. Cochin.

Reference is invited to DGFT u.o. No. 0ll8ll50l42llAM l5/DES-II/108 dated
5.12.2014 requesting comments of DeitY on the application of M/s FCI OEN
Connectors Ltd. Cochin for ratification of norms in terms of Para 4.7 of HBP (Vol) on
the above mentioned Advance Authorisation for export of "Unformed shorting bar".

2. In this connection-it is stated this case does not pertains to DeitY,therefore, DeitY
has no comments to Jffer. .DGFT may seek the comments of the concerned ministry.

(A濡 )

Director

Tel.-24301268

To

Shri Haradhan Das
FTDO
O/o the DGFT
Udyog Bhavan
New Delhi

一一 10,一

ffirmF*m
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ELECTRONICS NIKETAN
6,C.G.0。 COⅣlPLEX
NEW DELHl-110003

之

・ELECTRONICS INDIA
3〃″on Needs A41′ |'on Chips
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3t0lt20l5 - Case No. 6/13/81 (M/s Consolidated Coin Company Pvt.

Limited) (Advance Authorization No. 0510391359 dated 26.09.2014)

Advance Authorization may be ratified as under on repeat basis:

1. Quantity of import item at Sl. No. I may be allowed as applied for i.e.

133020 Kgs inclusive of 13.7 % wastage.

2. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.

20520 Kgs inclusive of 14 o/o wastage.

3. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e.

51120 Kgs inclusive of 13.6% wastage

Norms committee may take a view

- 
u#t.t,

r
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. l2l9l20l5-Tsw9l dated 1810212015
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GOVERNMENT OF INDIA
dER sfug*trffiftdrf*roq

MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY

ffiettqa<rqHffifrarrt
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY

Website: www.deity.gov.in

爛 ul

No.……。17(40)/2014-IPHW

EWmFd;trr
e,rfr.*.*.6fq+€
r$86-r'tooo,

M/s.lTP lnfotech Pvt. Ltd.
lS-DSIDC, Scheme -1,
Okhla IndustrialArea
Phase-l l, New Delhi-l10020

Sub:- Application for ratification of norns of Advance Licence No. 0510391364 dated
26.9.?011 for export of "Coils Assemblies

,otL,
Sir,

Please refer to your application received from the O/o the DGFT on the subject mentioned
above.

2. You are requested to provide the following information to enable further processing of the
proposal.

i) Details of export product i.e. drawing, BOM etc.
ii) Quantity of import item required for manufacturing one unit of export product
iii) Wastage claimed in manufacturing process
iv) Justification of wastage

Yours faithfullvW
t'*'3:T.Hliil)

Copy to:
Shri Haradhan Das w.r.t. DGFT U.O. No. 0lt8lt50l423/AMl5/DES-I l/109 dated 5.tZ.Z}t4
FTDO
o/o. DGFT 

I
Udyog Bhavan
New Delhi

~103-
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ELECTRONICS NIKETAN
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NEW DELHl-110003

之

・ELECttRONICS INDIA
3i″ ion Needsハ ス″|lon Chips



?f
″

Department of Industrial Policy & Promotion
(rsw)

NC Meeting l3t0ll20l5 - Case No. 3/16/80 (M/s. Ratnamani
Limited (Advance Authorization No. 0810133502 dated 07.10.2014)

Firm may be asked to submit the following information:

l. Difference in export item &. import item
manufacturing operations involved

2. Detailed calculations for the quantity of import item,

wastages claimed at each stage of manufacture.

Norms committee may take a view

Metals & Tubes

supported by

supported by

ル (ぶこ
警 ″′だ
Jain)

Development Ofrlcer

Norms Committee I
E)IPP No.12/9/2015-TSW/95 dated 18/02/2015

縣
憔
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3llltzlls- Case No. 14113/81 (M/s Consolidated Coin Company Pvt'

Limited) (Advance Authorization No. 0510391480 dated 08.10'2014)

Advance Authorization may be ratified as under on repeat basis:

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i'e'

63043.2 Kgs inclusive of 13.7 o/owastage'

Z. euantity oiimport item at Sl. No. 2 may be allowed as applied for i'e'

2lOO7 .2 Kgs inclusive of 13.6 Yo wastage

Norms committee maY take a view

rb. ffiur, r
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/9/2015‐TSW/96 dated     18/02/2015
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Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

TSW(B) Section

subject : Application of M/s sharda Motor Industries Ltd. for ratification of
' norm of AA No. 0510391541 dated 10.10'2014'

Reference above, the application of the firm has been examined and it is
observed that certain essential information has not been furnished along with

the application. The firm may therefore be requested to furnish following

information:

1. Copy of advance authorization.
2. Brief specification of export products. I
3. Information as per S1. No. 3, 4, 5, 8 & 11 of SDL for each export I

product separatelY. I
,,.U

P^{'^ffi2'n
Sr. Development Of{icer

rDO,DES―II,DGr
DHIUO No 3(166)/2014/TSW(B)/ ′ りγ  dated ll・

122014
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Department of Industrial Policy & Promotion
(TS!Y)

NC Meeting dated 13/01/2015- Case No. 31tl3l}l (lws Arlin India Limited) (Advance

Authorization No. 0810133658 dated 21.10.2014)

Advance Authorisation may be ratified as under:

1. Quantity of import item at may be allowed as 636 MT as 1.06 Kgs./Kg. content in the

export product.

Norms committee maY take a view

z) -*T( ?t ut, r-
(S. K. Jain)

DeveloPment Officer

Norms Committee II
dated 18/02/2015DIPP No.12/9/2015-TSW/99 dated  18/0'

―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated r3rluzlrs- case No. l/13/gl (M/s. JLc Electromet Private Limited)

(AdvanceAuthorizationNo.1310047690dated10.11.2014)

Advance Authorisation may be ratified as under:

1. Taking clue from SION C-lsTg,quantities of import items atSl No. l &2 may

Ue att"o*.6 as applied for i.e.^ 47277 Kgs' & 38522 Kgs respectively as

1.03 Kgs./Kg. content in the export item'

Norms committee maY take a view

(S.K.Jain)
DeveloPment Officer

SⅥ
"伽 “
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

t03_
/3-ar-t5'

subject : Application of M/s vikarsh stampings India pvt. Ltd. for
ratification of norm of AA No. 3110065047 dated 12.11.2Ot4.

, Reference above apprication, subject authorization may be ratified as per
following modifi cation :

Description of export product may be modified as *cRGo 1amination fdr
transforme/'and inputs may be allowed as per existing SION C_323.

Ｑ

ｒ

7TSWO/Qつ

い ｀

Sr Development offlcer

datcd 21.01.2015.
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(BI Section

SutteCt :  ApplicatiOn of M/s Viknrsh Stampings lndia Pvt  Ltd  for
ratiflcation of norn■ of AA No 3110065048 dated 12 11.2014.

Reference above application it is observed that the firm is importing
CRGO Electrical Steel in Coils for the manufacture of CRGO Transformer
laminations. Since there is an existing SION at 31. No. C-323, licensihg
authority may take necessary action accordingly.

Sr. Development Oflicer

日 DO,DES II,DG「F
DHIUO No.3(3)/2015/TSW(B)/

肱
°`|

lも dated 09.01.2015.

,)0 ″
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'            Minisuy of Hcavy lndustries 83 Public EnterpHses
Department of Heavy lndustry

TSW(B)Section

SubieCt :  ApplicatiOn of M/s Vikarsh starnpings lndia Pvt. Ltd. for

ratiication of no....Of AA No.3110065049 dated 12.11.2014.

Reference above application, subject authorization may be ratified as per
following modification:

Description of export product may be modified as "cRGo lamination for
transformer" and inputs may be allowed as per existing SION C-322.

「

FDO,DES―II,DGr.
DHIUO No.3(12)/2015/TSW(B)/

4こ 饂 lすぎ
(Gttra Singh)

Sr.Devclopmcnt offlcer

dated 21 01 2015.

1
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Department of Industrial Policy & Promotion

(rsw)

NCMeetingdatedlStIlt2lls.CaseNo.g/16/81(M/sModineThermalsystemsPvt.
Limited ) (Advance Authorization No. 0410159729 dated 13'11'2014)

AdvanceAuthorisationmayberatifiedasunderonrepeatbasis:

1. Net weight of 3256g7 Kgs. may be specified with the quantity of export

product' 
t the description of export item'

2. Words "WT: 0'4 mm" may be suffrxed with

3.QuantityofimportitematSl.No.lmaybeallowedas332200Kgs.aS
1.02 Kgs'/Kg' content in the export product'

Norms committee maY take a view

. *ffirLttr-
(S.K.Jain)

Development Officer

:I十帯十RI;t,ダ号;;器f」:Tsw/108  dated  18/02/2015
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DATE:16.12.2014

GOVERNMENT OFINDIA
MINISTRY OF COMMERCE&lNDUSTRY

OFFiCE OFttHEJOINT DiRECTOR GENERAL OF FORE!GN ttRADE
l17/L-444′ KAKADEO′ KANPUR-208025.

File No.06/24/40/27/AM 10/

To′

The Director Gentr■ l of Foreign Trade′

∪dyog Bhawan′

卜laulana Azad Road′

Ю
‰

(Attentioni Shri Hi:radhan Das′ FTDO(DES‐ ::}

SuB:Amendmentin Ad‐ hoc Norms against AノA No.0610016468 dated 28.10.09

issued to M/S.Ka:pana internationa:′ A‖ garh‐Reg.

S ir,

Please refer to your ,nail dated 26.9.14 on the subject mentioned above. As already conveyed

vide this office mail dated 21.8.14, the firrn had imported un-furbished/unfinished ROUND IRON

cHAt{DELtER, GOTHTC RECI'ANGULAR CHANDELIER and SINGLE SCONCE and exported these very itenis

ar:re!.Ttntshinganore-furDr3riulg. tnebuyerhadsuppliedtheseitenlstreeoicostinaccordancewlth
provisicrns of para 4.6 of r,.S.?,!y-Ail). The import and export of these items .vas effected on Net to Net

basis and as unfinishea=/u,i iuiUistrtd items were converted into fini:r,ted itemr the descriptron of

imported and subsequent export items was same,.

ンИ
い° FORE!GN ttRADE DEVELOPMENT OFFICER

For REG!ONAL JOINT D!RECTOR GENERAL OF FOREIGN TRADE.

κ多

― 夕13´
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Government ofindia
Ministry of Steel

Technical VVing

Ratification of input― output nOrm in terms of Para 4.7 of HBP(V01) against

Advance AuthOrization No 0310701259 dated 09.07.2012 - M′
S Phoenix Foiis

Private Linlited,Mumbai.

The fo‖ OWing quantity of impOrt inclusive 30/O WaStage may be a‖
OWed against the

export:

This has the approval of the Competent Authority

6臨 0
Deputy lndustnal Adviser
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Ｎ

Item of exPort Quantity Item of import Quantity

1 Cold rolled stainless steel
coils/strips of width 60
MM to 60.5 mm of
Thickness 0.1 9 MM of
Grade 304L

6158100
Kg

Cold rolled stainless
steel coils of
thickness more than
0.'19 mm of width
100 - 1500 mm of
Grade 3041

6342843 K9

Shri Haradhan Das, FTDO, DGFT Bhawan, New Delhi

爾 画面Ⅳ d Std U O Nc a02014-n/V― vd‖ dded09m 2い
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Government of lndia
Ministry of Steel
TechnicalWing

Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance License No.
Advance Authorization No 0310734470 dated 03.12.2013 - M/s M/s Phonix Foils
Private Limited, Mumbai.

DGFT may refer to their lD note No 01/81/50/480/AM-14-DES-ll -34 dated 02.12.2014
regarding ratification of the quantity of item of import and export of the above mentioned
Advance Authorization. ln this connection, the following quantity of import may be
allowed against export:

Item of export :tem ofimport

Cold rolled stainless
steel strips of width 60
mm to 240 mm of
Thickness 0.10 mm to
0.20 mm of Grade
316/3161_.

The quantity has been calculated allowing thereby 3o/o net of wastage towards cold
rolling of imported coils followed by slitting to get the desired thickness and width.

This has the approval of the competent authority. @-
(S.K.Bhatnagar)

Deputy lndustrial Adviser

ｉ‥
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ｈ
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Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

300507 Kg291754 36   1 Cold rO‖ ed stainless

Kg I steel coils of
thickness more than
0 1 0 rnrn ofvvidth 300
- 1600 mm of Grade

316/316L

/  Ministry of Steel U O No 2(8)/2014-TVV― Vol―‖dated 18 02.2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 13/01/2015 _ case No. A/R-2g (M/s Radiant Interconnect Sorutions

(India) Pvt. Ltd.) (Advance Authorization No.0910059982 dated 02'05'2014)

Norms MaY be modified as under:

Keeping in view the nature of import i,"at^Td manufacturing activities involved

thereon quantities of import it"-, uiii. No. 3(os poS Nanonics connector Kits) & Sr. No'

4 (Contacts) may be allowed urisi Nos' & 16575 Nos' respectively inclusive of 2 o/o

wastage.

Norms committee maY take a view ″
し

“

′

(S.K.Jain)
Development Officer

sW/29-A/R datcd  18/02/2015
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Ministry of Hcavy lndustries&Public Enterpriscs

Departinent of Hea、 γ lndustiy
TSW(B)Scction

SubJect : ApplicatiOn of M/s Mileen Enginccrs for ratiicatiOn Of norm of

No 0310745599 dated 16 08 2013

Reference: DG「 F ID Note No.01/81/50/292/AM 14/DES― I1/218 Dated
01.01.2015.

0/o DG「r may refer to■ 1111's representadon dated 22.07.2014 in respect
of subicct authOHzation. Based on information made available therein thc
proposalis recommended as pcr following modiflcation:

1 . Description of export product may be modified
Metal part assembly for transformer.

2. Import items at Sl. No. 1 & 2 may be allowed @
the export product.

as Porcelain Bushing

This issue with the approval of IA (KKT).

pゑ為→
″

Sr.Development Offlcer

「
rDO,DES―II,DGH.
DHIUO No 3F励 /2013-TSW(B)η lだated。5022015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l3t0lt20l5- Case No. A/R-53 (M/s Steamline Industries Limited)

(Advance Authorization No. 0810122253 dated 27.06.2013)

Advance Authorisation may be ratified as under on repeat basis :

l. Following may be iuffixed with the description of export product:

" OD 13mm & less,
OD 32 mm & less ,

OD 40 mm & less"

2. Description and quantity of import item

"Relevant Seamless Stainless

Grade TP 316L
Size OD l3.72mm & above ,

Size OD 33.4 mm & above ,

Size OD 42 mm & above "

be allowed as under as claimed by the
3. Quantities

firm after
of import

taking clue
itcm at Sl.No.l may
lfrom SION C‐ 831:

at Sl. No. 1 maY be modified as under:

Steel TubesiPiPes (Hot Finished)

upto4. Put together may be allowed

i X of pOg value of exports after taking clue from SION C-831.

Norms committee maY take a view

W/53-A/R

籠

dated  18/02/2015

Export item Ouantity Import item Quantity

Stainless Steel Seamless

Tubes/ PiPes (Cold

Finished) Grade TP 316L
OD 13 mm & less

l MT Relevant Seamless Stainless

Steel Tubes/ PiPes (Hot

Finished) Grade TP 316L

OD 13.72 mm & above

1.14 ⅣlT

Stainless Steel Seamless

Tubes/ PiPes (Cold

Finished) Grade TP 316L
OD 32 mm & less

l ⅣIT Relevant Seamless Stainless

Steel Tubes/ PiPes (Hot

Finished) Grade TP 316L
OD 33.40 mm & above

1.18 MT

Stainless Steel Seamless

Tubes/ Pipes (Cold

Finished) Grade TP 316L
OD 40 mm & less

lN/1T Relevant Seamless Stainless

Steel Tubes/ PiPes (Hot

Finished) Grade TP 316L
OD 42 mm & above

1.1 8NIIT

´ 一  r′ _′ ´
(S.K.Jain)

Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated r3r0rt20rs- case No. A/R-54 (M/s steamrine Industries Limited)

(Adv ance ^{utho rization N o. 0810122254 dated 27 .06.2013)

Advance Authorisation may be ratified as under on repeat basis :

l. Following may be suffixed with the description of export product:

'o OD 13mm & less ,

OD 32 mm & less ,

OD 40 mm & less"

2. Description and quantity of import

under:
"Relevant Seamless Stainless

Grade TP 304L
Size OD 13.72mm & above ,

Size OD 33.4 mm & above ,

Size OD 42 mm & above "

3. Quantities of imPort item at Sl. No. 1 maY

from SION C-831:
be allowed as under as claimed by the

firm after taking cl

4. om Sl. No. 2 to 7 put together may be allowed upto

2oh of FOB value of exports after taking clue from SION C-831.

Norms committee may take a view

item at Sl. No. 1 maY be modified as

Steel Tubes/PiPes (Hot Finished)

(S.K.Jain) r

Development Officer

Norms Committee II
DIPPNo. l2l9l20l5-TSW/54-AlR dated 1810212015

Ｆ
イ

Ilfin alter ta
Export rt"m Ouantity Import item Quantity

Stainless Steel Seamless

Tubes/ Pipes (Cold
Finished) Grade TP 304L
OD 13 mm & less

lMT Relevant Seamless Stainless

Steel Tubes/ PiPes (Hot
Finished) Grade TP 304L
OD 13.72 mm & above

1.14 ⅣIT

Stainless Steel Seamless

Tubes/ Pipes (Cold
Finished) Grade TP 304L
OD 32 mm & less

IMT Relevant Seamless Stainless

Steel Tubes/ Pipes (Hot
Finished) Grade TP 304L
OD 33.40 mm & above

1.18 MT

Stainless Steel Seamless

Tubes/ Pipes (Cold
Finished) Grade TP 304L
OD 40 mm & less

1MT Relevant Seamless Stainless

Steel Tubes/ Pipes (Hot
Finished) Grade TP 304L
OD 42 mm & above

1.19MT

,[F,
\?

t)1



-lo

Sub.iect: Ratitlcation of Norms of Advance
HBP. Vol. I.
Meeting No. .............. Dated:

Export ltems:

Blank Standard Deficiency Letter Format

Authorisation No. ........... dated .......... issued under Para 4.7 of

1 Model number. technical specilication and specitic quantit)-both in terms of number (if any) and/or
rveight. of'each export product (Appendix-33 of current HBP ret'ers).

2 Detail technical note on manuf'acturing process including the relevant flow sheet.
J Detail technical drawings with dimension of each export product, Catalogue. if any, may also be

f'urnished.
4 Weight ol'each Export Prodr.rct.

5 Weight of each of the irnported and indigenous input. separately fbr each product. tbr the purpose of
material balancing. Net u'eight (Gross rveight minus wastage) for each imported and indigenous input
in the export product mal be indicated. Net lveight along rvith details ot'other imported input to be
used in the resultant product and sought to be importediprocured f'rom sources other than the Iicense. il
any, ma) also be indicated.

Import ltems:

Components:

lnlbrmation about the inputs required per unit olthe resultant product as per Sl. No. I of Appendix-
in current HBP (Vol.l lbr each

7 Technical characteristics / part numbers, ilany
Assembly dra,,r'ings/diagrams olthe resultant product showing placement and exact use of components
irr the e s)

Biturcated quarrtities of components to be accounted fbr in the resultant product and the requirement of
components as spares. Rarv Material / Consumables
Size and specification including grade, cornposition. range, thickness etc. of the items proposed for
import

ll Starting fiom the specitication of the export product. basic calculation as to how of raw material
proposed tbr import has been arrived at. including the net weight of components to be manufactured
out of these imported materials, wastages claimed at each stage of manuf'acturing with complete
.justification and supported by documentary evidence/drawings etc

I l(a) Sheet layout diagram of the material indicating the wastage during blanking
Cross Sectional Diagram of export product with calculation of rarv material requirement and the r.veight
o1'the Cable in Kg. per Km. Copy olreler,'ant National/lrrternational Standard/buy'er''s data sheet ma-1,

also be furnished.
Weight of Steel. which requires imported rvelding material. giving break-up of':

(lxxiii) Steel Plates/Sheets upto 30mm thickness
(lxxir,) Steel Plates/Sheets more than 30 mnr thickness and upto 70 mm thickness
(lxxv) Steel Plates/Sheets more than 70 mm rhickness.
(lxxvi) Others e.g. Flanges. Pipes. Tubes. Bars/Rods. Castings/Forgings etc.

Particulars ot'the licenses obtained irr the past and ratifled
the same exporl product covered under this application.
14.fi.2002.

b1 ALC (u,ith or without moditication) for
in vieu, ol Public Notice No. 48 dated

Use ofexport product
You ale adl ised to apply tbr SION
Please use expanded/full name of end product. Do not use tte aU6rwiatlonststto.t t'orrn
It is not clear fiom the details given in application tbr the Advance Authorization mentioned aborre .as

to whethel it is a case of Physical exports or Deemed exports. If the same is Deemed Exports. copy of
Pro.iect Authority Certificate (PAC) and detaile<j infbrmation alongrvith relevant documents may be

-l2b
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furnished to this otllce. Further. if the supply is against Invalidation letter to an EPCG licence, the
tbllorving details may' also be provided:-
EPCG licence number and date.

(i) CIF vah.re o1'the licence.
(ii) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iii) Custom duty saved amount.
(iv) Products to be manufactured.

Lv) Hot" EPC(i licence holder intends to discharge the EO against the EPCG Iicence.
Any other intbrmation:

DGFT,

― ,2・ I ―

Otfice Tel.: 23061562. Extn.......and copy of the same must be endorsed to the
tcchnical authority mentiOncd bclo、 v:




